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THE FINANCE BILL, 1981—contd.

SHRI SANKAR GHOSE (West
Bengal): Sir, we are glad to dis-
cuss the Finange Bill and glad to s2e
the Finance Minister, hecause there is
a lot of expectation when we see the
Finance Minister these days, after his
recent speeches that if the Bearer
Bonds do not succeed then he may
consider fresh taxation or fresh Lor-
rowings. Mr. Finance Ministar, cor-
rect me if T am wrong. Therefore,
when we see him, we think that apart
from the Finance Bil] which Mr. Siso-
dia moved yesterday, the Finance
Minister may come up with something
new also about mobilisation of resour-
ces and filling the deficit gap.

Sir, so far as the Finance Bill s
concerned, we are primarily concer-
ned with the taxation proposals, and
on the taxation proposals there are
four points which I wish to
mention first. The first point is re-
garding the imposition of import duty
on newsprint on which, as a result of
a lot of discussion, the Finance
Minister has given some relief 1o the
small newspapers. But, basically the
criticism remaing that all the pre-
vious Finance Ministers had spared the
newsprint which was imported and
ultimately this import duty on news-
print will really be a fax on news-
papers, on information, on know -
ledge, on literacy. Therefore, it ig

not very desirable, And when
the Budget gap as the presented
was more than Rs, 1500 crores,
to get only Rs. 21 crores out ot

newsprint wag not worth the
effort. This will mean that the prices
of newspapers may rise. This may

mear that people have to rely on Gov-
ernment controlled media. None of
these consequences is desirable,

[ RAJYA SABHA ]

—_— e

Bill, 1981 332

The sz2cong point 1 wish to make on
the taxation broposal js that the
Finance Minister has mentioned that
Some changes are to be made to pro- -
vide power 1o the Central Governw
ment to exempt or reduce income-tax
or surtax in favour of people involved
in the oil business—really the foreign
people that are coming in—and also
there is statement that on produc-
tion sharing basis some arrangement
May  be entered into with them, This
ig a very ticklish question, production
sharing asis angd complete exemption,.
The line must be drawn somewhere
and we have to be very careful that
in getting oil, which we nzed very
much, we do not over-step the limit,
This is a question of what concessions
have to be given; total exemption
and total production sharing may not
be desirable; som- line has to be
drawn somewhere,

The third point I wish to make on
the taxation | proposals is that the
Finance Minister has given conces-
sions this time to the incoma-tax pay-
ers, not the small lower middle class
people. Last time he gave some con-
cessions to the people deriving  in-
come from the agricultural sector,
Because of inflation there has been 3
great accumulatisn of wealth among
the really affluent and, therefore,
Some measures, apart from the con.
cessions that have been given, have
to be taken. One measure is to tax
the conspicuous consumption and
another corresponding measure iz to
give relief to tha really poor, not
merely one per cent of the people who
pay income-tax, These should tave
een there, Now, so far as the
taxation on the conspicuous consump-
tion ig concerned, there can be vari-
Ous measures that can be thought of.
And so far as the question of giving
relief to the poor is concerned, the
public distribution system should have
been strengthened mwuch more than it

has been done. Thege are the areas
which need to be looked into. The
prices of essential commodities  are
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&going up. Every householaer knows
about that, So the  concessiong

should not have been given only to
one per cent of the tax-payers but
to the vast majority of the people.

The fourth point I make on
taxation proposalg is that the way
these proposals have been framed,
may give rise to some confusion or
some suspicion in the minds of the
States that the proposals have been
so framed that they do not get their
proper share. Now, out of income-
tax, the last Finance Commission pro-
vided that the share of the States
will bz 85 per cent instead of 80 per
cent as before. So that a  greater
share of income-tax goes to  the
States. Now the concessions 1n in-
come-tax the Finance Minister has
given this vear will be Rs. 115 crores,
out of which the States will lose Rs.
86 crores and the Cenire Rs. 29 cro-
res. So this may give ~ise to  the
feeling that some good thing has been
done but at somebody else's expense.
Thig is a proklem which requires con-
sideration. And in regard to the
auxiliary Customs duty, there also
the States will not get a share. There-
fore, an impression should rot be al-
lowed to be developed that out of tha
measures of taxation that have been
imposed the States’ share will decline.
Another point in  connection with
thig which I was mentjoning is—I had
mentioned it previously also—about the
{fota] resources transfer. The Finance
Minister had said that he had given
the revised figsures of last year. But
I will not take the revised figures,
But I will taks the assistance for Cen-
tral and Centrally sponsored schemes
of the Plan. In 1980-81, the total
amount of grants was Rs. §75 crores
which has been reduced during the
current vear to Rs, §22 crores. The
revised grants were Rs. 1,056 crores.
I am leaving that out for the time be-
ing. But even the original grents of
1980-81 for assistance for the Central
and the Centrally sponsored schemes
were reduced from Rs. 975 crores to
Rs. 922 crores. Similarly, assistance
4o the States for development culsice

the

{5 MAY, 1981]

Bill, 1981 334

the Plan has been reduced frcm Rs.

157 crores during the last year to-

Rs. 114 crores. So, all these things
need to be looked into. Then, Sir,
connected with the question of taxa-
tion is the question of the tax laws.

Sir, previously, the Finance hi.nis-
ter had mentioned something on the
last Budget. He had said that he
wanted {o simplify the taxation sys-
tem. The Income-tax law which is
bulky and which is unwieldy and
which gives rise to a lot of litigation
can b2 easily reduced to a half. Mo-
hody knows what the Income-tax law
means, Therefore, that work - of
simpifyling the tax laws, particularly
the Income-tax law, should be tcken

up immediately. Then, Sir, the
other thing ig about the  Appellate
Tribunal So far as the excise ep-

peals are concerned, that promise of
the Finance Minister ig there and we
hope that he will tell us a particular
day when this promise will be imple-
mented. Now, connected with the
taxation question is another &spect.
The Finance Minister has now radu-
ced the base of taxation so far as In-
come-Tax js concerned. So far as
agricultural income is concerned. he
has reduced the bas2 of taxation here
also. Now, what are the measures
which are required for hetter collec-
tion of taxes? These have to be
formulated very clearly. There is
another azspvect of this question. So
far ag the tax resources that we col-
lect aro concerned, in all the previous
Budget speeches of the Minister, there
was something said about the waste-
ful expenditure in the Government
departments and certain commissions
were set up in certamn times, But !
find no mention anywhere this time of
th> wasteful expenditure that is
being incurred, Everykody knows
that there is a lot of wasteful ex-
penditu~e and al] are concerned about
how it chould be curtailed. For this
purpose, Sir, a definit» and (oncrete
meaasure has to ka formulated. There
is som= Commission, I think, chaired
by Mr. LK. Jha. I do not know what

N\
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the full termg of reference of  this
Commission are, This aspect also
needs to be looked into, There is
another aspzct of the question relat-
ing to the reduction in wasteful ex-
penditure, and that is the question of
subsidies. In that, I think, the Finance
Minister and the Planning Commission
Members are not speaking with the
same voice, in the same tone. The
Planning Commission is all the time
ment:oning about the reduction of
subsidies, They are saying that they
do not get even the maintenance ex-
penses of the irrigation projects, out
of transport, out of power, etc, not
to talk of any surplus. They do not
get even the maintenance expenses
ana go, there is no question of get-
ting any surplus, What are the
measures that are taken to see that
the rate of subsidies is reduced? The
Finance Minister, 1 think, had sa.d
that it was not very easy to
reduce the subsidies. So, I
think it is necessary that the Finance
Minister and the Planning Commis-
sion should speak with the same voice
on this question.

Now, Sir, coming to the general
approach, the financial and monetary
approach, the Finance Minister has,
in this Budget and in the previous
one also, has adopted an approach of
collecting real resources outside the
Budget and outside the Finance Bill,
Last year, about three thousand cro-
res were collected on account of pri-
ce rise and this year, with the rise
in the prices of petroleum and steel
and coal, about Rs. 1,700 crores have
been collected outside the  Budget.
Again, on account of the increase in
prices of stee]l and coal another Rs.
550 crores would be collécted. Tech-
nically yoy can say that this is
not a budgetary measure. But, if
they suffer 5 loss, Sir, these things
will have to e taken into account
and, to that extent, the buaget defi-
cit would have increased. Now, the
State is playing the massive role now
not merely insofar as maintenance of
law and order is concerned, but also
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insofar as developmental activitieg are
concerned. The old concept of collec-
tion of resources by way of taxation is
there and there is the injudicious
method by which Mr. Charan Singh
got Rs, 240 crores by taxing the pei-
roleum products. And, Sir, last year,
the Finance Minister collected about
two thousand crores on petrol and
petroleum products alone on account
of the rise in their prices. But now
if the method of resources mobilisa-
tion increasing is through price rise
rather than through taxation, then I
think it is necessary to ensure that
ihis artificial distinction between re-
sourcz mokilisation through price rise
and taxation should not stand in the
way of Parliament and the nation
should [be presented with a clear pic-
ture of what resources are being mobi-
lised either through prica rise or
through taxation, This grtificial dis-
truction of saying that this is price rise
ig no longer very realistic in the pre-
sent day circumstances, because with
price rise the Central Exchequer
would have to pay for it, and it would
be reflected in the deficit, The met-
hod that has now been adopted this
year and last year had meant that the
resourceg had been collected outside
the Budget and Parliament and the
nation have been given a fu’t accom-
pli how it has been done. The total
burden that the people have to bear
should be presented to the  people
clearly. It should he told: this is
the price rise, this is thse taxation in
crease; so that there is a real dis-
cussion on that, otherwise what is
happening is that the real resources
mobilisation is  outside the Budget,
outside the Finance Bill. And when
the Finance Minister comes he  Will
merely say: I have imposed a very
light burden. He will get a very re-
sponsive Press; he will bet ‘okays’ on
the next day. But the total discus-
sion does not take place on the real
economic policy of the Goverament.
And if this trend continues, then the
Budget and the Finance Bill will not
become a major event in the econo-
mic policy of the mation; it will ulti-
mately become a non-cvent. And
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this is also not very desirable. There-
fore, some reorientation of the ap-
proach is necessary with regard to
this matter. The resources released
through price rise should be discus-
sed in Parliament and the entire pic-
ture of the Budget should explain the
enitre thing. The Budget does not
explain the entire thing because it
ig said, technically it is vutside the
Budget. Technically it is so. But
the modern economics as it is deve-
loping, substantially it is not S0,
Therefore, it must be discussed: it
must bz placed before the nation and
parliamentary discussion should take
place, Otherwise, we are discussing
only about Rs. 200 crores taxes im-
posed by the Budget; about Rs. 1700
crores resource mobilisation  outside
are not discussing. This is another
approach that requireg changing,

Now, so far as the deficit financing
that has taken place is concerned, we
rememlyer when the Finance Minister
presented the Budget—we were sitt-
ing in the Lok Sabha galleries—and
before he disclosed the deficit, very
dramatically he took a sip of water,
and then he disclosed—to the hushed
house. (Interruvtions)

SHRI N. K. P. SALVE (Maharash-
tra): That was to create suspense.

SHRI SANKAR GHOSE: That cre-
ated suspens2. The Finance Minister
is a great pastmaster in this art of
drama. (Interruptions) And he crea-
ted suspense, and then everybody was
thinking that it must be a huge
amount. And then he said: sixteen
hundred crores. ... (Interruptions)
That historic glass, if it is brought
today, after the bearer hond scheme,
then perhaps the Finance  Minister
will take another sip and there would
be another hush.

AN HON, MEMBER: He will tzke
liquor.
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SHRI SANKAR GHOSE: That is a
matter of gpinion. Now, after this
{bearer konds, will that old glass of
water suffice? The question is, last
time Rs. 1400 crores was the deficit.
Untimately, to Rs, 1500 crores, Rs. 500
crores was added. This time the de-
ficit was Rs, 1500 crores, because Rs.
1000 crores wag in the Finance Minis-
ter’'s pocket—the ‘magnificent’ bearer
bond scheme Rs. 200 crores last year
and Rs. 800 crores this year; I do not
know whether it is Rs. 400 crores; the
Finance Minister will tell wus. If
it is Rs. 400 crores, then there is a
gap of Rs. 600 crores, To Rs. 1500
crores deficit, is aaded another Rs. 600
crores. That means, it is Rs. 2100
crores, Like last time another Rs.
500 crores is added. At the end of
the year it will be Rs. 2600 crores. So
what other rabbit the Finance Minis-
ter will produce? The bearer bond
scheme may be another one, lbecause
I saw a cartoon with a huge, big, fat
industrialist asking: When do you
open your sale next year? This
year it is closing. Now, when do you
open next year? Maybe there is.
some other scheme next year, If the:
Bearer Bond has failed, to that extent
there is a 600 crore gap and to that
extent the deficit has increased. It
is a very serioug situation pecause
during the entire Sixth Plan, the-
Planning Commission had contempla-
ted a deficit of 5000 crores of rupees
of which the last year’s deficit and
thig year’s deficit taken together is
about more than 4000 crores of rupees.
We have already consumed 70 per
cent of the deficit of 5 years and’
there is a great pressure on prices.
The Bearer Bond Scheme has failed,
for whatever reason it may be. In
adaition, there is this pressure on
prices. I can understand the Finance
Minister saying as perhaps he told
the Lok Sabha that he is thinking of
new taxeg or some borréwings or some-
thing new, 1f the budgetary arith~
metic on the black-money bonds etc.
has failed, the prices are bound to
rise because a great inflationary pre-

ssure ig there. There is a deficit of
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about 1500 crores, now of about 2200
«crores. There is a g total additional
burden of 1100 crores on account of
petroleum products, of 550 crores on
account of increase in the steel and
coal vprices, etc. Apart from this,
about 400 crores of inflationary po-
Aential was injected in the economy.
Therefore, a great measure has to be
Jormulated to check this price rise.
So far, the measure that was contem-
plated to reduca the deficit was the
Bearer Bond. That also raised a
\question. We had thought that there
were two kinds of currencies, the
white one and the black money. Now,
there is & kind of mulatto currency,
neither black nor white. It is per-
'haps grey which is legalised
money. It is taxless currency. It
-does not pay income-tax, wealth tax,
ete, It is taxless currency. It is
‘not a kind of parallel economy. It
also raised another question. The
people get an impression that after
all the Government will have to come
to us through some voluntary disclo-
sure scheme or bhearer bond scheme.
Will tne people not get the impression
‘that if the evasion 1is big enough,
large enough and attractive epough,
ihen the Government will have to
succumb and regularise it?  What is
the impact of that on the honest tax-
payers? That is the big question.
How do you ensure that the honest
tax payers pay their taxes? Ulima-
tely, the people who really avoid taxeg
in a big measure get away through
these schemes.

So far as the money provided for
this Plan is concerned, the central
Plan has increased by 17 per cent and
the total Plan has increased by 20 per
cent. But the Sixth Plan is not on
the basis of 1980-81 prices; it is on
the basig of 1970—80 prices. In the
last two years, inflation has increased
to the extent of 30 per cent. There-
fore, the increase in real terms will
not be very much, The porblem is

black
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that so far as production is concer-
ned, it is either in the agricultural
sactor or the industrial sector. In
Agriculture, the rain gods have Leen
generoug and the production has been
good, Even then, if we are to ensure
employment to the people the fact is
that we have to give a lot ot em-
phasis to the agricultural sector. This
figure is also mentioned. The central
outlay last year was 949 crores of
rupees. It has besn reduced to 871
croreg this year. Another thing lin-
ked with it is the employment pro-
gramme. I have raised it hefore and
the Financz Minister had said that
the Planning Commission was looking

into it. Now the Planning Commis-
sion has also examined it. But ulti-
mately that Rs. 340 crores was redu-

ced to Rs. 187 crores. It was said
that the States will provide the match-
ing amounts, I should have exp-c-
ted that the Centre will retain Rs.
340 crores and if the States were to
provide another Rs. 340 crores, that
would have been desirable Tbecause
we cannot solve this unemployment
problem through the process that we
are pursuing so far. Our  growth
rate has been more or less 3.5  per
cent. Our population growth rate
has been 2 per cent. So, 1.5 per cent
is the net growth rate we have had
over the decades. Unless we do
something on the employment sector,
we cannot really make any dent on
the unemployment problem,

There are cerlain figures of the
allocations for the agricultural finan-
cial institutions which require care-
ful examination. I find that this
year the allocation is Rs. 111 crores,
It is Rs. 2 crores more than last year.
But last year’s reviseq allocation was
Rs. 231 crores. Now, it is necessary
that we do provide more funds for the
agricultural sector because, as every-
body knows, more employment can
be generated in the productive agri-
cultural sector. And the rough esti-
mate is that of Rs, 1 crore is invested
in big industry, it will give employ-
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ment to 100 people, in the light in-
dustry, it will give employment to 1,000
people and in the agricultural sector
to 5,000 people, This is only a rough
-estimate, But ponethelesg this is the
sector which is more important. 1
find that the bank credit 1o the agri-
cullural sector had come down in
197£-80 to 27 per cent from 29 per
cent in 1978-79, Thig is a trend which
is disquieting.

The Vice-Chairman (Shri Dinesh
Gosawami) in the chair)

So far as the Industry is concerned,
jast t.me also the Finance Minister
said about the carrot and the stick
policy, and that the industrialists
always come with a lot of demands
for concessions and exemptions, and
that considerable concessiong  had
been given but nonetheless the real
response is not coming. In the
case of agricultural sector, the
response is from the rain gods. And
in the case of industr.al sector, the
response has to come both from the
private sector and the public sector.
Unless they act to generate surpluses,
we are in for difficulty. I think, the
TFinance Minister has taken that about
Rs. 2,310 crores will come from the
inlernal resources of the public sec-
‘tor undertakings. I think that is
the figure., Now, we have to be very
«careful as to how this amount comes.
‘We find that out of Rs. 16,354 crores
invested in the public sector, in 1979-
‘80, the net loss had been Rs. 74 crores.
1 this net loss is to be wiped out, it
may be done in two ways. It may
be done by simply raising the prices
without improving the  effectiveness
or the efficlency. Now, if by raising
the prices these Rs. 2,310 crores is
recovered, then it will be merely
feeding the fires of inflation. There-
fore, what is the mechanism that has
been devised to see that the public
sector ennterprises give these resour-
ces by not merely raising the prices
but by increasing the efficiency? So
far as the public sector is concerned,
the main infrastructure is coal, power
and steel. The commanding heights
of these sectors are in the hands of
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the Government and, therefore, we
have to show that the public sector
works, we have to show that the pub-
lic sector generates the surplus, we
have to show that nationalisation is
not merely a question of institutional
approach and there must be work-
ethic for nationalisation, In nationa-
lising an industry, both the manage-
ment and the worker should feel that
the unit belongs to the nation and
they must show that the performance
in the public sector is better than the
performance in the private sector.
Unless that work-ethic is developed,
unless that attitudinal change takes
place, all this investment that has
taken place in the gpublic sector will
not give us the result that we really
want.

Then, Sir, on the question of prices,
the prices are rising. Some people
say that it is 15 per cent and others
say that it is more, If prices are
rising, then there are two aspects to
be considered. What is the reason
for this price rise? And what is
the policy to check this price rise?
So far as the reasons are concerned,
generally three reasons are given.
Firstly, that it is imported inflation,
oil price rigse. There also I would
like that the Finance Minister and the
Petroleum DMinister speak with one
voice. We have given the figures. So far
as the Petroleum Minister, Mr. Sethi
is cancerned, he says the oil price rise
component is only 1.35 per cent. Fin-
ance Minister said that 26 per cent
inflation is due to oil price rise. This
has to be reconciled because in ans-
wer o a  question the Petroleum
Minister says this nas a very negli-
gible effect on the price rise. The
Finance Minister says that is has a

much bigger impact. Even on the
analysis we agree. Then, what is
the policy that we shall formulate?

The other explanation of inflation
generally pgiven is that it is because
of a poor harvest. But that question
does not come in because we had
good harvest. The third explanation
given is hoarders ang blackmarketeers.
But with all the vast powers that the
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Government have taken, this expla-
nation really does mnot hold water.

There is enormous power with the
Governments so far as hoarders and

blackmarketeers are concerned. The
Government should exert all its
powers and in this end  the entire

country will be with the Government.
All the country will be with the Gov-
ernment if these powers are exercised
in dealing with hoarders and black-
marketeers and  strengthening the
public distribution system. So far
as price rise is concerned, there s
the question of general approach to
the question. So far as I recall and
the Finance Minister should correct
me if T am wrong, he is on record as
having said, my dose of inflation can
be a stimulus to the economy. Whe-
ther he has/said that I do not know.
But I would like to submit that in a
developed country where more or
less people have employment, a mild
does of inflation can be some stimulus
to the economy; that may be all right.
But in a poor country if a mild dose
of inflation even 1 per cent or 12 per
cent inflation in a year or 15 per cent
inflation in a year is there, it will
erode the purchasing power of the
pecple. Therefore, we must know
what the Government’s policy on these
things is. In India if we did not have
the real problem of unemployment or
the problem of people living below
the poverty line then a philosophy
sayimg that a mild does of inflation is
stimulus to the economy might be all
right. But so far as India is con-
cerned, there are some figures I have
seen in the FEconomic Survey and
other documents that they have given,
which say that the index number of
the per capita net national product in
India has declined from Rs. 150.4 in
1977-78 to 1979-80, i.e., TDefore the
Finance Minister came in. I am not
speaking from a partisan gspect. But
I am only saying that because of in-
flation the real purchasing power of
the people has declined. And, there-
fore, in India if a small dose of infla-
tion may be some stimulus to industry,
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it will really cause great hardship fto
the people living below the poverty
line. And, unlese we can give pur-
chasing power to the poor people, and
unless we have a strong public distri-
but on system, and unless we can en-
sure that jobs are generated or self-
employment opportunities are given,
then we shall be in great difficulty.

So, before concluding I would like
1o make this appeal again to the Fin-
ance Minister, particularly about emp-
loyment which we have raised again
and again in this House, that the pro-
mises that were given of at least one
person to be employed from each
family, that was given in the ruling
party manifesto, should be fulfilled.
That was a very welcome promise., I
mentioned it before and I mention it
again. And the whole country will
be with the Government if it comes
with a rural programme so far as
that s concerned. To give that kind
of employment, you have to streng-
then the minimum needs programme,
you have to  strengthen the rural
works programme, you have to stiren-
gthen the irrigation projects, afforesta-
tion projects, dairy, animal husbandry,
fishery, agriculture, and alled sectors,
Antodya project, employment guaran-
tee scheme on the Maharashtra pat-
tern. Unless that is done, we shall
go along the old line of having rural
growth of 1.5 per cent and people be-
low the poverty line will remain be-
low the poverty line, Other nations
following the socialist path or the
capitalist path, whether it is Yugos-
lavia or Thailand, they all achieved ¢
per cent growth rate. We are achiev-
ing 3.5 per cent growth rate. With
that growth rate we shall not be able
to make a dent on the people who
are below the poverty line, Ang,
therefore, I would appeal to the Fin-
ance Minister that with regard to this
employment programme, not merely
employment without production cont-
ent, but employment programme hav.
ing a production content, those pro-
grammes must pe intenfieq and alloca-
tions must be made in such a way that
our huge manpower s utlised and this
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liab’lity but as a great asset so
.as India is concerned. Sir, ours is one
ccountry in the developing world which
has one of the highest saving rates,
cne country in the developing world
which has the highest taxes, one coun-
iry in the develaping world which has
‘the largest scientific manpower, and
we alsa have the food an the foreign
exchange reserves. Therefore, there
is a great opportunity and I hope that
some concrete schemes will come SO
that we can really make a dent so
that people who are living below the
-poverty line get a relief. Thank you.

SHRI N. K, P. SALVE: Mr., Vice-
Chairman, as L rise to support the
Finance Bill, I wish to practically
‘reiterate that the Budget and the Fin-
ance Bill of this year were received
by a very wide cross-section of our
people with a very high degree of
appreciation and approbation; parti-
rcularly it was exceedingly welcomed
by the lower middle class people who
“have been suffering incalculable hard-
ship and harassment and in the pro-
posals contained in this Finance Bill,

they could see some relief, some
sunshine.
However, it is undoubtedly true

‘that ever since the Budget and the
Finance Bill have been presented to
-this House and to the Lok Sabha
“there has been incessantly an increase
in the wholsale price index and it has
“been undoubtedly showing an upward
‘trend. Undisputedly, Sir, we have
not as yet been able to tame the
inflationary forces which have been
oppressing and which have been ra-
vaging our economy. But the ques-
tion is, ig it fair and proper that
the entire inflationary trend, the rise
.n prices, the increase in the whole-
-sale price index, is being attributed
‘to certain  structural deficiencies of
philosophy and measures taken in the
Budget and the Finance Bill? Some
critics have been a little uncharitable
“to the Finance Minister and one of
“them said that the Budget was poli-
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tically clever bu economically un-
sound.

THE MINISTER OF FINANCE
(SHRI K. VENKATARAMAN): He

is a professional critic.

SHRI N. K. P. SALVE: And fur-
ther, the price increase, the increase
in the wholesale price index, was at-
tributed or was put as a proof of the
lack of soundness in the proposals
contained in the Budget and the Fin-
ance Bill. Undoubtedly, every student
of macro economy would know and
will accept that both the Budget and
the Finance Bill are an exceedingly
potent power in the hands of the
Finance Minister to regulate the en-
tire economy of the country as such,
an surely it is a very powerful wea=~
pon to fight amongst otherS, inflation-
ary pressures if they are oppressing
the economy. I challenge any-
one anywhere to produce a
Finance Minister who will he so
ingenous to be gble to contrel the
inflationary pressure in the economy
in the circumstances in which we are
today without there being the fullest
co-operation from gall those segments
of the economy who equally conirol
the forces of supply and demand. Par-
ticularly in the private sector, if the
people who are responsible for pro-
duction, who are responsible for sup-
plies, who are responsible for distri-
bution and who also to a large extent
are responsible for demand manage-
ment, are not going to fully co-ope-
rate with the Government and the
Finance Minister, the ingenuity of a
Finance Minister, in any controlled
economy of the type that we have, is
never going to bear with us. There-
fore, T was very carefully listening to
the evaluation which Shri Sankar
Ghose was making  of the various
proposals in the Budget and in the
Finance Bill and he did come out with
a few suggestions. The difficulty is so
far as his criticism is concerned—he
did spel] out, according to him. some
apprehensions and he did spell out
some of the objectives—under the
given  circumstances, what better
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could have been done to achieve
these objectives has not been spelt
out by him or by anybody. We have
the limitations and the constraints on
our resources. These resources have
to be mobilised in a particular man-
ner Within these constraints and
limitations, and the powers which
are given to the Finance Minister who
is responsible to Parliament, the best
has been done. If one were to make a
very abjective and an honest evalua-
tion, one will find that there are two
reasons which are wholly and solely
responsible for inflation and one will
not have the slightest doubt in demar-
cating c¢r finding out what those two
reasons are,

The first of the two is that the en-
tire economy—1I think, it will be ad-
mitted—is very perniciously entan-
gled and enameshed in perennial
shortages. We have to, dedicatedly
and devotedly work to convert this
economy of shortages into an econo-
my of surplus, if not an economy of
surplus, at least an economy  where
our supplies are adequate. Unless
work towards building up an economy
of adequacy, it is impossible for us
to be able to really curb inflation.
One need not be a genius in econo-
mics to be able to accept this pro-
position. There are many reasans why
we have not been able to  bring
about a larger degree of supplies and
why we have not been able to bring
about a situation where the supplies
outstrip the demand. There have been
infrastructural constraints, Conse-
quently, thre have been constraints in
regard to  under-utilisation of capa-
city and so on, These are all apsect
which possibly are outside the purview
of this subject on which I want to
make my submissions today. Be that as
it may, the fact remains that there are

~shortages and that we are languish-
ing, we are graning, in this pheno-
menon of shortages

The second reason is this. There is
a tendency, I submit, towards exces-
sive profiteering in the private sector
coupled with an absolutely inalienable
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attitude towards tax evasion. Now, if
these are the two factors, if these-
are the two reasons, which exit in.
our country, to say that the Finance
Minister is alone responsible for
checking inflation, is certainly not
taking a very reslistic view or a fair
view of the matter I was in Bombay
yesterday and someone told me that a.
bag of cement costs Rs. 120 in the
blackmarket as against the official
price of Rs. 27 or Rs.28. When I was
talking to someone, he said ‘Well, the
entire blackmarketing or racketeering
or profiteering which is going on in.
cement is on account of the unrealis-
tic pricing policy’. I asked him the
question ‘Assuming that we raise the
price of another Rs. 10 from Rs, 27 to
Rs 37, how will you explain the dif-
ference between Es. 37 and Rs. 120?°.
This tendency towards economic
offences, this tendency towards rec--
keteering, this tendency towards pro-
fiteering, is increasing, Of coure, Shri
Shankar Ghose is very right when he
said that the Government, with its
massive police powers, should be able
who are indulging in these anti-social
to come down heavily on the people
activities. But such things are very-
easily said than done In a free coun-
try such as ours, police powers in
respect of economic offences can go
only to a certain extent, A certain so-
cial conscipusness, a certain social
awareness is the sine qua non, is an
indispensable condition, which alone
can help us in checking this malaise
of price rise,

There has been some attack on the
Finance Bill and the Budget, that
these Budget provisions, these Budget
proposals and the  proposals in the
Finance Bill, have not been sufficient-
ly or adequately incentive oriented and,
therefore, it has been said that any
Budget an fical measure, which is not
adequately incentive-oriented, will not
be conducive to the supply manage-
ment approach which approach has
been adopled by the Finance Minister
for the last two years. The critics say
that supplies of goods and  services:
cannot be augmented to outstrip de-~
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mand unless there are adequate in-
centives given in the private sector,
possibly, in the public sector, to aug-
ment production, to be able to maxi-
mise, to be able to optimise produc-
tivity and to augment production as
such. I again submit that this criticism
is certainly not justfied because to an
astute and g discerning student of
public finance, particularly of fiscal
jurisprudence, one thing would have
become absolutely clear that cur thrust
of the fiscal policy in the last two
years has been on an entirely different
basis. It is clear and particularly, it
is an utterly glaring drift, a glaring
change which we have brought about
in the methodology that we want to
adopt to achieving our objectives and
our goals,

So far as the fiscal measures are
concerned, I submit with all humility,
but with all the emphasis at my com-
mand, that they have been far more
pragmatic, far more realistic than
doctrinaire. Once upon a time we used
to consider that to be able to achieve
objectives of social justice, to be able
to establish egalitarian society, along
with augmenting the revenues into
our exchequer, go on raising the rates
of taxation, whether they be direct
taxes or indirect taxes. The result has
been that at one particular point of
time the marginal rate of income tax
was 97.75 per cent and we believed
that this was going to augment our
rescurces, We  thought that that is
going to eradicate enduring disparity
in wealth or opportunity of power.
The result was, it was found that
this sort of a  doctrinaire approach
was whelly counter-productive. With
this system the rich became richer
and the poor became poorer. So far as

augmentation of revenue isconcerned

we realised that when we reduced
the taxes, the revenue increased. But
if this approach isnot incentive-ori-
ented, then I submit, they are looking
into the matter with coloured glasses,
they are not being fair. The criticism
is purely for the sake of criticism.
Ultimately, the Finance Minister him-
self has said that he will give further
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relief in taxation and make it more
incentive-oriented provided there was.
appropriate response tc the measures
he has taken, and no Finange Minis-
ter worth his salt can jump in a man-
ner so that if he fails in the jump he
would have fractured his legs and
along with that the economy of the:
country. Certain degree of circums-
pection and caution is necessary in:
this approach which has been adopted
and the point to which we have come:
in this approach ig the right point,
and I have no doubt in my mind that
should there be a proper response, the-
incentive-oriented approach or  the
approach of supply management can
be more effectively implemented.

I would now come to certain basic
postulates or requirements in our tax
system as such. The first and foremost
thing which I can never over-empha-
size, especially with reference to our
direct taxation, is an absolutely impe-
rative necessity with the highest deg-
ree of urgency fto simplify the tax
structure, It has a complexity which
makes it absolutely incomprehensible
for the highest of the tax lawyers, the
best of the tax lawyers, who consider
it best to discuss or to understand a
particular section or a proviso or a
rule only when there is a dispute;
otherwise the leave it to Gods. Some-
body writes it, we pass it and some-
one else interprets in such a manner
that ultimately the interpretation has
nothing to do with the intent of the
legislation. So, Sir, when I talk of
simplification, T wish to make it clear
to Shri Venkataraman, our Finance
Minister, that mere redrafting in
simple language—assuming such an:
exercise is possible and we can put
our entire tax lawg in a simpler lan-
guage, in a more comprehensible lan-

guage—is not going to simplify our
tax structure. If you want to sim-
plify the tax structure, you must

simply the pattern you must work
on simplifying the tax pattern and
then only it is possible.

And when I am on the direct taxa-
tion, there is one more suggestion
that I want to make. That is, if you
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want to eradicate and finish once for
all the utterly futile litigation in
direct taxation, then get rid of those
provisions in the Income-tax Act, in
the Wealth Tax Act, in the Gift Tax
Act, in the Estate Duty Act, which
are made supposedly for purposes of
giving fiscal incentives, for purposes
of giving incentives for savings. Infact,
if we 4sk him how much you have
achieved as a result of any parlicular
system or any particular incentive, he
will say I have no idea, How many
backward areas have been able to
get infrastructural facilities because
of the provision in the Income-tax
Act? As far as 1 know, not even one.
And still we are deceiving ourselves.
In season and out of season, every-
lime, there is a fiscal legislation, there
is a Finance Bill, there is a taxation
law, there is an amending Bill, Mr..
Venkataraman—when I say Mr. Ven-
kataraman, I mean the Finance Minis-
ter-—comes with some sort of 5 sche-
me of incentive for this and for that
and ultimately we do not have any
data as to how far we have achieved
that objective. Get rid of these incen-
tives, bring down rates of taxation,
make the laws simple and make the
pattern of taxation law system simple
and purely regulate the entire work-
ing on the collection with the help
of rates, reduced ‘rates of taxation.

In this country today if you want
voluntary compliance, it has been
proved beyond doubt that any

amount of exercise of police force is
never going to help you augment
your revenues, is never going to help
you collect the money you want to
collect. Unless you have two officers
behind every assessee, which will
make the entire cost prohibitive, it
will be impossible for you to be able
to successfully administer the direct
tax laws. If that be the position you
will have to depend on voluntary
compliance, if yoy want to depend on
voluntary compliance, you will have
to bring down the taxes to a point
where the people will bhe agreeable to
.paying taxes, where they will consi-
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der payment of taxes is more reward-
ing than evasion of taxes. Therefore, 1
submit get rid of the incentive provi-
sion and fix an acceptable and ration-
al rate of taxation. The time has come
when we should demand of him that
the rate of taxation in the non-cor-
porate sector should not exceed 50 per
cent and after getting rid of these in-
centive provisions in the corporate
sector We should consider fixing the
rate in the corporate sector between
45 to 50 per cent of income. But only
one incentive should be kept. This
will go a verylong way in bringing
about accelerated industrialisation in
the country and also bringing about
a certain solution to a very vexed
problem of black money investment in
productive channel. And that is, Sir,
let a provision be made—the only
provision for incentive—that any per-
son who puts up an industry will he
entitled to write off 75 per cent of
the value of the land, building, plant
and machinery in the year itis spent.
This is nothing more than accelerated
depreciation.

Also, he may consider, in view of
the difficulties we are having on ac-
count of housing, why not also allow
75 per cent of the money spent in build
ing a house to be written off should
an assessee want so. I will submit, if
that is so, if the people were to bring
their black money into construction
of immovable property, they will
show the correct valuation of the
money spent. And once the show the
correct valuation of the money invest-
ed, higher wealth tax will be collect-
ed. Today the wealth tax collection
is on very unrealiastic valuation. On
properties which cannot be construct-
ed for less than Rs, 20 or 25 lakhs,
value shown is31lakhs or4lakhs of
rupees, but if it 1s provided that out
of the Rs. 20 lakhs which you spend,
you will be allowed 15 lakhs to be
written off as revenue expenditure,
the person will have not qualms of
conscience in showing Rs. 20 lakhs as
the value you will be augmenting
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in a practical manner your wealth tax
collection,

With reference to the provisions of
the Finance Bill,, I want to draw the
attention of the Finance Minister to
clause 16 of the Finance Bill which
seeks to insert a new section—section
167A for the Income Tax Acts. This
new section has been inserted with a
view to plugging the loopholes as a
result of which there was massive tax
avoidance by persons creating large
many assessees in the status of as-
sociation of persons, creating trusts
in which they left the interest or the
benefit of beneficiaries indeterminate
or unknown. To that extent, I entirely
agree with the philosophy, But, Sir,
I think it has escaped the notice of
the draftsmen and the Finance Mini-
ster that while doing this, and subject-
ing the association of persons or the
trust where the benefit of the bene-
ficiaries is indicterminate, that would
be subject to maximum marginal
rate of income tax. They have for-
zotten that certain categories would
get into this clause of maximum mar-
ginal rale of taxation and it will Le
causing hardship even to  incomes
which are receivable by the
trustees on behalf  of the
provident fund, superannuation
fund gratuity fund, pension fund er
any other fund created bonafide by a
Pperson carrying on a business or pro-
Tfession exclusively for the benefit of
persons employed in such busi-
ness or profession. So far as this levy
of maximum marginal rate of income
tax on trusts is concernd where the
shares of the beneficiaries are indete-
erminate or unkonwn, it must leave
some exception and the exception it
leaves is in proviso (4) to section 164
(I). T am sure Mr. Venkataraman will
consider my suggestion when he is
replying. And I am sure Shri Ven-~
kataraman will consider my suggestion
and when he js replying he will let
us know what he has tg say in this
matter.

There is another provision which I
draw the Finance Minister®; attention,
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bzcause I was very intimately connect-
ed with that enactment. It related to
prohibition on the public charitable
and relegious trusts who were com-
pletely abusing the exemptions under
this section by investing their funds
inta equity shares. Massive empires
have been built by people literally
under the name of charity, because
this is a classic example of how chari
ty begins at home. We therefore in-
serted a clause that you cannot in-
vest these monies except in the norms
prescribed without losing tax exem-~
ption. This was as a result of the re-
commendation made by the Select
Committee which worked out the
Taxation Laws Amendment Bill of
1975 and this clause was inserted.
Finance Minister after Finance Mini-
ster extended the date of unloading of
the shares. A time finally came when
the Finance Minister said firmly that
we are not going to put the date off
any further, But I want {o draw his
attention because he may not be
knowing this.

Courts have taken a view on an
interpretation of this particular sec-
tien—13(1) (d)—where they refer to
“Any funds of the frust or institution
invested or deposited or continuing to
remain invested or deposited for any
perjod during any previous year com-
mencing on or after the first day of
April 1981 otherwise than in any of
the forms or modes  specified
“subsection § refer only to such in-
vestments as were the investments
made by the trust as such and that
they do not take in investments which
were recelved by the trust by way of
donations. ete.” This view has been
taken. I suggest that instead of wait-
ing for five or four Or three years and
then mak'ng a retrospective amend-
ment, kindly clarify the position
straigthway as far as possible because,
let not the intent of the legislation, at
least in this respect, be misunderstood
by courts.

Sir., T want to submit something
about capital gains. There is a very
strong lobby working, saying that we
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should restore 54E as it stood then. I
personally feel that several countries
have the salutary provision of taxa-
tion on capital gains and there is
nothing objectionable in capital gains
as such being taxed,

SHRI R. VENKATARAMAN: You
are the only person who said it.

SHRI N.K.P. SALVE: I have no
doubt in my mind, whatsoever, that
capital gains has an element as much
of a gain as there is in revenue gains
and, therefore, it has to be taxed. But
we have to rationalise the provis.ons
Of law governing taxation of capital
gains and for fair taxation of capital
gains you are allowing the substitu-
tion of the market value of an asset,
acquired while computing the capital
gains to be deducted from the sale
price. The market price, price you
are entitled to substitute, is the one
existng on 1st January, 1964. That
was 17 years ago and today that is so
utterly unrealistic. Therefore, I sub-
mit, kindly consider that this date
may be advanced to 1.1.1974 or, it
would be better if it is 1.4.1975. Along
with this, I want him to consider a
very practical susggestion I want to
make. If it is possible to link up the
wealth tax value with canital gains,
it will be of very great advantage
both for wealth tax purposes and for
the purposes of income tax. Provide,
by a section, that the value of an
asget sold will be, in case the capital
galns s long-term capital gains, the
‘average value shown of gn asset in
wealth tax for the preceding five
years. Once you do this, everybody
will keep on showing their value for
wealth tax purposes at 3 reasonable
level. In the long-term, Sir, to a State
it means nothing to forego a little in
bresent, if people would come to more
honest payment of tax. One would
not mind payment of wealth tax at a
higher rate spread over years on a
much higher amount if in the long
run it benefits them. But capital gains
as such capita] should be liable to
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taxation after cue amendments c2
rationalize the game,

These are some of the suggestions
I want to make. Yesterday in Bombay
I happened to be in the chamber of an
eminent lawyer when scme represen-
tatives of the dye stuff industry came,
and they were speaking in extremely
disconcerting termg about the entire
state of affairs of the dye stuff indus-~
try. They say it is attributable to an
entirely irrational indirect tax pol.cy
which they are subjected to. Very
heavy excise duty is levied on organi~
sed sector while there ig absolutely
no taxation whatsoever for pro-
duction coming from the small
sector, people who have assets
worth Rs. 7.5 lakhs. Inter qlig, I was
told, this concession is subjected to a
very grievoug abuse as guch. But,
whereas 1 have all the sympathy for
the small sector, 1 am unable to under-
stand why we should have levies ou
organiseq sector 1o an irrationa] ex-
tent. I am told that every dye-stuff
producer in the country in the organ-
iseq setor in last two years is sustain-
ing massive losses and  unless
some imeasures are taken Immediately,
some of them will have to close down.
I request him to kindly look into the
matter with the urgency that it de-
serves, If it is a deserving case, then
certainly some relief must go to them
most urgently.

This takes me to a somewhat deli~
cate issue, and that is about the
relationsh'p of Parliament with the
Supreme Court. Sir, I think it is most
unfortunate that a situation is deve-
loping where some gsort of confronta-
tion is coming between Parliament
and the Supreme Court, I for one
consider that if ever such g confron-
tation comes, it is the most unfortu-
nate phenomenon that can come about
in the history of Parliament or in the
history of the Supreme Court. Sir, I
submit without the slightest reserv-
ation that, while we are speaking of
anyone who ig not here in Parliament,
never should we wuse Iirresponsible,
abusive inwective or iniemperate
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language, much more so when we are
speaking about the Judges 1n the High
Courts and the Supreme Court. And 1if
anyone has used such a language, it
is a clear and palpable violation of
articles 121 and 211; I have not the
least doubt gbout it. But, having said
th's much, should we be absolutely
helpless  spectators, pure embellish-
ments and take every beating that
might come to us from courts. It is
impossible to construe article 121 as
meaning that Parliament is shut out
from completely discussing anything
which transpires in the Supreme Court
Artcles 121 and 211 refer purely to
a discussion with respect to the con-
duct ¢f any Judge. We are prohibited
from discussing the conduct of any
Judge, We should not—repeat not—ever
impute any motives to a Judge. Ner
should we personally criticise any
Judge. But does it mean that we must
take the beating Ilying down and
never discuss any proceeding in the
court or discuss any other matter
which is related to a judgment? Now
in the case of the LIC never before
has it happened—I am making this
statement in the House with the ut-
most  responsibility that where
there is a mandatory provision
prescribing, regulating 5 certain
payment by employer by law in
clear termg and such liability as
provided in the law is a subejct-mat-
ter of challenge by employers but
employer has been asked fo pay the
entire money in the toeth of an en
actment because the provision Iis
under challenge in a court. Now I am
not on the question whether the chal-
lenge is right or wrong as far as the
employer and the employees are con-
cerned, this is a dispute which Mr.
Bhupesh Gupta will take up with Mr.
Maganbhai Barot. I am on a different
question. And that is about the rela-
tionship of Parliament and the
Supreme Court, In the case of I1.I.C.
being directed to pay full amount
demanded hy employees against clear
mrandate of Parliament to the con-
trary, what inference are we to draw?
Are we to consider that this
judgment is one which shows
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due respect that we deserve? My
submission is that if there is a valid
criticism of the Judges, if there is
knowledgeable, respons.ble criticism
of a juagment, it must be taken in
good grace and no judge must ever
think that he is immune from criticism,
1 want to quote Felix Frankfurter,
one of the most eminent of the Jurists
in the USA. He was the Associate
Justice of the Supreme Court, g very
eminent man in the legal fleld. And
what he has to say about the criticism
of Judges 1 quote:

“Judges as persons or courts as
institutions are entitled to no grea-
ter immunity from criticism than
other persons or institutions. Judges
must be kept mindful of their Iimi-
tations and their ultimate public
responsibility by a vigorous siream
of critic’sm expressed with candor
however blunt.”

Now that is the view ¢f an eminent
Jurist used to freedom of speech in
the United States. Therefore, Sir, I
ardently hope that we do not have
any difficulties in this matter and
judges do not show intolerance at fair
cr.ticism,

Sir, I want to submit one thing for
the consideration of the Finance
Minister. I was told in Bombay that
at the moment the non-resident Indians
are allowed to make deposits in the
country only in dollars and pounds
and that if this facility is afforded in
Swiss francs or Dench marks, large
deposits would be mobilised.

SHRI R. VENKATARAMAN: I will
explain.

SHRI N. K. P. SALVE: If thig can be
done, it will be a very right decision.

Sir pefore I conclude, there is one
aspect 1 want to refer to. And, Sir,
it is the tremendous problem of popu-
lation explosion. I cannot do justice to
my speech.....

SHRI NARASINGH PRASAD NAN-
DA (Orissa): Mr. Salve, will you
please tell us what your ideas are
about the scope of the interim order
that was passed by the Supreme
Court?
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THE VICE-CHAIRMAN  (SHRI
DINESH GOSWAMI): Mr. Nanda,

please do not raise this question now.
Mr, Salve, I think you need not reply
to this question.

SHRI N.K.P. SALVE: Mr. Nanda,
fur legal advice, I take money, If what
you want is legal advice, it will not be

possible fer e lo tender any legal
advice now.
THE VICE-CHAIRMAN (SHRI

DINESH GOSWAMI): I do not think
that two lawyers have to iake money
from each other. Anyway, 1 do not
think that our time will psrmit any
discussion on this.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashtra):
Give him cne Bearer Bond.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Please avoid
that question now. We will have a
discussion or Jaw alsp later on.

SHRI N, K. P. SALVE: 1 will reite-
rate only one thing. Sir, I will reite-
rate only one thing. Permit me to
reiterate only one thing. It is that in
the teeth of ap enactment and in
view of all the precedents all these
years, never hag an employer been
compelled tg pay the entire amount
where the liability of payment by an
enactment s disputed.....

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): You have made
that point. Please conclude now.

SHRI NARASINGH PRASAD NAN-
DA: Sir, he should tell us what the
limitations are on the Supreme Court
passing an interim order when the
matter was pending. That he should
say.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): He is not spea-
king on behalf of the Government,
Mr. Nanda, he is not speaking on be-
half of the Government

SHRI NARASINGH PRASAD NAN-
DA: But he is arguing on their behalf.
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THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): He is only stat-
ing his view, and putting forth his ar-
gument . Does it mean that when
some lawyer Members speak from
this side, they will ask them to ex-
plain? In that case, where will the
debate end? o

SHRI NARASINGH PRASAD NAN-
DA: I am not saying anything else, I
am just asking him to tell us what his
views are on the order passed by the
Supreme Court,

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): I wouldg rather
suggest that both the lawers can fight
it out outside.

SHRI N.K.P. SALVE: Sir, Mr. Ven-
kataraman will deal with that aspsct
of the matter bzcause he is a more
eminent lawyer.

THE  VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): There will be
lawyers from your side galso,

SHRI N. K. P. SALVE: Sir, I am on
iy last point.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Sir, he is res-
ponsible for the Presidentia] reference.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): I do not want

' a third lawyer to come in between

the two lawyers,

SHRI N.X.P. SALVE: Sir, in the
end, I want to refer to the question
of population explosion without wh'ch
I can never do justice to my speech at
this stage on the Finance Bill or to
the Budget. Everything we are plan-
ning and we are striving hard to
achieve to be able to accemplish a
certain growth rate in real terms.

SHRI NARASINGH PRASAD NAN-
DA: Why do you bring in the
Supreme Court in your speech on the
Finance Bill?
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SHRI N.K.P. SALVE: 1 will tell
you why. It is for two reasons. I con-
sider it t9 be the most important
matler. I do not want any confronta-
tion between Parliament and tue
Supreme Court and I do not want any
improper language to be used.

SHRI SYED SHAHABUDDIN
(Bihar): There is no  confrontaticn
between Parliament and the Supreme
Court as such at present.

SHRI N.K.P. SALVE: Mr. Nanda,
so far as thz Finance Bill is concerned,
everything under the sun can be talk-
ed ahout.

SHRI R. R. MORARKA (Rajasthan);
That is right.

SHRI NARASINGH PRASAD NAN-
DA: No. It is nol the Finance Bill,
but it is the Appropriation Bill

THE VICE-CHAIRMAN  (SHRI
DINESH GOSWAMI): Please go ou,
Mr. Salve,

SHRI N.K.P. SALVE: Sir, I am on
my last point and I am coming to the
question of population explosion.

I would lilkke to submit that all our
endzavours, all our plans, all our
efforts, towards bringing about a
growth rate of five or six per cent per
annum wiil mean an absolutely {aise
a hopelessly deceptive and untrue
calculation unless we can check the
population explosion. And Sir, for this
it is necessary that we take 5 very
realistic approach and bring about g
cafeteria approach in the rural areas,
make available to them all the facili-
ties, the up-to-date facilities, for fami~
ly planning. That must be the topmost
priority in our list of priorities. The
priorities were being enumerated by
Mr. Sankar Ghose. I thought that he
would somewhere mention about the

w—_population explosion and also how to

control or stop this explosion. Sir,
cafeloria approach in the rural
areas, I submit is the only solution
which must also include all possible
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facilit.es for the medical termination
of pregnancies and if within the next
two years we are not able to stabilice
our population, but allow it to grow
in the manner in which it is growing
now, that is. at the rate of 2.5 crores
a year, I do not know what disaster
will overtake us and any number of
Venkataramans with all the ingenuity
at their command may not be able to
accelerate our growth rate for our
growth rate will always be hopeless-
ly neutralised by growing population
and it will never go above 1 per cent.
Therefore, Sir I would like to sub-
mit that if w'e seériously want our
dreams of economic growth to become
realistic and to materialise, then ut-
most gnd best efforts need 10 be mace
with utmost urgency to conlrol the
population explosion, Thank you,
Sir,

SHRI R. VENKATARAMAN: Very
good.

THE VICE CHAIRMAN:
DINESH GOSWAMI): Mr.
Not here. Yes, Dr. Siddhu.

(SHRI
Sezhiyan.

The Vice-Chairman (Shkri Arvind
Ganesh Kulkarni) in the chair.

DR, M. M. S. SIDDHU (Uttar Pra-
desh): The hon. Finance Minister,
while introducing the Budget, said
that the proposals we had made in the
Budget presented to  Parliament
should demonstrate that the Govern-
ment s responsive to all the reason-
able demands and woulq be ever
ready to redress genuine grievances.
Sir, one has to live to ccmplain about
that, You take any newspaper snd
see the headlines about the number of
persons who have died, not of natural
death, but something like a dead body
found in JNU, an officer having died,
dacoits in Uttar Pradesh, taking per~
sons to the wall, shooting them going
to another willage and repeating the
same thing, Phoolan Devi, the ‘norori-
ous queen’ as they call her, is threate-
ning again that she will do it again,
and last of all, a brawl in a liquor
shop, and so on. A person, if he were
to live. will be able to enjoy some of
the fruits of rais‘ng the standard of
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living the benefits of the egalitarian
society. But, alas, we are suffering
from the ills which we thought, when
Independence comes, wil] disappear.
Otherwise, how is it possible? I do not
blame any pol.tical party for it. But
all of us are responsible that we have
not been able to create a sense of se-
curity among the people, to integrate
them emotionally, Nationally we have
failed to create a sense that a brawl
between two  persons belonging to
different communities does not nece-
ssarily mean a communal riot, and
over and above that, if all these things
were to happen Sir, where are we
leading to? Will it strengthen the
nation? But the people first must
live and learn to live together. It
is good that the hon. Prime
Minister had been there, and I
hope things wil] not be repeate-.
ed. Butf, it is a pious hope that
I have, because we have not created
anything by which a national fervour
could be created. We have not chan-
ged our educational system. We have
paid lip service to it. We have
thought in terms of economic or fiscal
targets. We have forgotten about phy-
sical targets as far as social security,
for instance, is concerned. For ins-
tance, how much money is being spent
as a whole on the elementary and
adult educat’on? How are you going
to change the .attitude of man? All of
us want him to live. In that direc-
tion unless and untill we make vigo- -
rous efforts other than calling the Inle-
gration Council, leaders meeting at
one place or the other we will not
be able to achieve the results. Caste-
ism, communalism, linguism, chauvi-
n'sm we all condemn at one time or
the other. Still things are going on.
Take for instance, the hon. Members
of the Legislatures harbouring da-
coits. And they have been named. An
individual has been named in Uttar
Pradesh. That is why, I will not I'ke
to say, the legislature in Uttar Pradesh.
What has been the result? The
dacoits who were harboured have
taken vengeance on the Scheduled
Castes and the Scheduled Tribes
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people because they think that they
were the informers, Therefore, some-
thing more has to be done for them.
I appeal to the Government and
through you, Sir, I appeal to “hose
persons who have not lost sanity that
this should end,

Sir, I come to the maia point again
and that is where Mr. Salve left, ie.
population explosion. Mr. Karan
Singh, when he was the Health Min-
ister, when he went to Bucharest o
attend a conference on population,
saig that “development is the  best
contraceptive,” In Taiwan as well as
in South Korea, examples have been
quoted that contraceptive measures
are able to bring down fertility rate
once the development occurs. Deve-
lecpment ang lowering of the fertility
rate, of the morbidity and mortality
go together and, therefore, Sir, the
whole policy about the population
strategy has to be thought over
again, It is a matter of concern that
in this sector, as far as the total out-
lay for health is concerned, although
for family planning money has been
increased in the outlay, in the health
sector the outlay as a whole does not
show any appreciable difference, Ag a
matter of fact, from the First Plan,
when it was 3.3 per cent of the total
investment, it has come down to 2.9
per cent in the Sixth Plan. If we ate
thinking of positive health for a per-
son where he can enjoy the fruits of
the resources which you are mohilis-
ing, then this sector needs more atten-
tion, We have been talking more
about the rural areas, Even the health
care in the rural areas requires an-
other look, The olg system may not be
working properly. We must find out
how and where we shall be ahle to
give better medical aig to the vil-
legers. Why have we got more than
80 per cent of the jobs in the urban
areas? We expect more doctors to bhe
employed in the rural greas and still
the rural people dg not receive atten-
tion. Still you wil] be surprised that
there are hospitals where the total
drug billg is only Rs. 3000 per annum.
With this paltry sum, how on earth
he can treat any patient, much less to
give him any solace?
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The next point is about the Rural
Development Plan connected with the
Minimum Needg Programme, The hon,
Finance Minister had already ex-
plained once that the figures which
were given earlier are 50 per cent
because the 5p per cent share will be
forthcoming from the States, I am
fully conscious of it, But ag far as the
physical targets are concerned, are we
sure whether we will be able to reach
them? For instance, I do not want to
compare one Plan with the other, I
say that the Janata Plan was a Drait
Plan ang this is the Sixth Plan. If
you take the elementary education,
between the age group of 6 and 14,
90 per cent were to be covered, Now,
95 per cent are to be covered in the
.age group of 6 to 14. Earlier' in the
age group of 6 to 14, 90 per cent were
to be covered, Now 50 per cent of
the age group of 11 to 14 will be
covered, In other words, the physical
targets have been reduced, Same is
the case with rural water supply and
the housing for the landless, Earlier
it was 8 million, now it is 3.6 million.
In the case of urban slums, earlier it
was 13 million and now it is 10 mil-
lion. In the case of nutrition, 6.6 mil-
lion people were to be covered by the
programme, Now, it is 5 million
people. And I neeg not go into the
figureg because these are the figures
which may not be achieved as the
targets of the family planning were
never achieved earlier, Therefore,
with the mobilisation of the resources,
which section of the society is going
to benefit? As you said, probably, you
have taken good care, you have fried
to gatisfy the middle class, At least
you have tried to wipe the tears from
them, It is a good thing that you have
done, 1 welcome it. You have iried
to think in terms of increase in the
productivity or giving impetus to pro-
duce. But, Sir, take the case of those
persons to whom you have given the
jncentive either in the last Budget or
in this Budget, On many occasions
you have vourself commented that 1n-
spite all that you did to the private
sector, they have not come to your
expectations, It is not onece that you
have said it. You even went further
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to say that youy might have to revise
your views about them,

Then, Sir, when we come to the
resources that you gather and when
you want to give them to the cor-
porate sector and others, I want to
draw your attention to the reports of
the Public Undertakings Committee
which were placed on the Table of
the House a few days back, dealing
with the Industrial Development Bank
of India, which give a picture which
ig very disturbing. Sir, I quote para
520 of the Report regarding the .assis-
tance to the backward areas, It says:

“There is a pronounced regional
imbalance in the assistance render-
ed by the IDBI. The Committee re-
grets that the share of the North
Eastern region wag almost negligi-
ble. It wag around 1 per ¢ent, Under
a special programme of develop-
ment of the backwargq areas intro-
duced in 1970-71, the IDBI sanec-
tioned an assistance of Rs. 1,999
crores, An analysis of the assistance
has indicated that the top 50 dis-
tricts of 245 backward districts as-
sisted by the Bank accounted for
the bulk of the assistance and their
share ranged from 69 per cent to 85
per cent. Statawise, there top dis-
tricts accounted for 60 to 70 per cent
of the assistance to the States....”

Similarly, it has alsg been pointed out
that the North-Eastern region did not
get the requisite share. As a matter of
fact the North-Eastern region received
around cne per cent. The other two
industrially developed States, Maha~
rashtra and Gujarat, amounted for 32
per cent of the total assistance of
Rs. 5391 crores by the IDBI in the last
sixteen years. Therefore, Sir, the
IDBI is the apex financing organisa-
tion through which sick millg and
other projectg are funded,

Sir, as far as the State Finance
Corporationg are concerned, they also
give a very dismal picture. Of the
money that has been advanced to
them, nearly half of the money is in
arrears, Thig is a very disturbing
feature for the economy, All the time
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we are thinking of the gap, the un-
covered deficit, Here is the money
that you have advanced and if 50 per
ceat is to be wiped off, what will be
the state of affairg of the economy
where you want to generate more
productivity. Sir, it says: The overall
arrears in the repayment of loang ad-
vanced by them were to the extent of
Rs. 214.6 crores as gt the end of March
1980, The Committee are very mucn
concerned about the situation. They
desire the programme of upgrading of
the State Finance Corporationg should
be put through early and good per-
formance ensured,

Then, Sir, I will not like to go iato
the delay that occurs in sanctioning
the applications for assistance and
others, But it hag been pointed
out in the Report that the projects,
when their applications are pend-
ing, if they are not expeditiously dis~
poseg of, then the case of those pro-
jects will rise due to the rise in pri-
ces and, to that extent, the project
becomes costly, Therefore, Sir, I will
only plead with the hon, Finance
Minister that the financial institutions
funded by the Government from the
loans or through the public exchequer
shoulg work efficiently and the money
that is given to mills elc, is there,
(Time bell rings)

Sir, only one word more, I will not
dwell on any other points, I will say
only one thing and that is very re-
vealing, Paragraph 6.75 says: The
position of defaults in the repayment
of assisted units disturbed the Com-
mittee, The amount of overdues was
of the order of Rs, 93.33 crores at the
end of June 1980. Of this, Rs, 51.78
crores were more than 18 months old.
The Committee would like the posi-
tion to be depicted in Annual Reports
relating to them,

As many as 244 out of 600 compa-
nies assisted by the IDBI under the
project, finance scherne, were in
arrearg to the extent of Rs. 82,4 cro-
res, 45 per cent of which was ac-
counted for by eight companieg alone.

\
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I mark the words ‘eight companies’,.
Therefore, this iy a matter which the
hon. Finance Mirister must look into.
As far as the question of black money
is concerned, until and unless you take
measures to reform tax structure and
go into the reasons why and how the
people are accumulating thig black
money or money for parallel econo-
my, no amount of voluntary discio-
sures, police raids, punitive measures,
may help. It is time to have another
look at the structure of the mixed
economy ag a whole, We have to think
in terms whether creation of short-
ages, running mills at lower capacity
giving them more profits than they
could otherwise get when they run.
efficiently and to full capacity, will
help the economy. If the corporate
SeCtoyr can get more profits, hidden or
otherwise, only then they will go in
for more production. Therefore, Sir,
the question of black money is to be
tackleq at the source from where it
trickles down, If we are not able to
do it, we must take it that these two-
or three or four exerciseg which
have been done since Independence,
have failed, Sir, the parallel econo-
my is such which the House as a
whole has always condemned but
have we any other way out? We ex-
pect the hon. Finance Minister to
spell out some action. We do not want
him to tell ug that he is going to do
but we do expect that he will take
some action by which this Dblack
money or unaccounted money may be
curbed,

Lastly, I would like to say one
thing more, that ijg about the land
prices. It hag been rightly said that
a Bill is about tgo come with
regard to capital gains tax. But
what about the price of land that is
shooting up for which the Govern-
ment, the semi-Government sector,
that is the DDA and other develop-
ment authorities of various towns are
equally responsible? Will it not be <he
time that we have another look as
to how these development authorities
are working? T would also request
that for distribution, we should en-
courage help, support and give assis-
tance to corporate sector which may
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be the only meang by which better
distribution can be done, With these
words, I conclude, Thank you,

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: I rise in support
of the Finance Biill. For the first time
we had a Budget with no tears in the
eyes of the housewiveg and all cheers
for the entire family. It was for the
first time that there was no scramble
or purchase of essential commodities
because nobody really expected heavy
taxation for the consumer articles,
Foy the first time things did not dis-
appear from the market and irue to
this, the Budget placed no addilional
taxation, I am going to deal with the
various other provisions of the Budgct
shortly but I will very briefly deal
with the criticism which hag been
made when it was said that it looked
nice but it was economically unsound
and so on ang so forth, Sir, two things
were said that really the money was
collected earlier through the Railway
budget and also through increase in
the price of petroleum and petroleum
products, Now, so far as the Railway
Budget is concerned, I think, every-
body knows that it has to proceed
the General Budget and in the Rail-
way Budget, we had to increase the
tariffs, because, we have decided to
expand the Railways. The Railways
are the most vital part of the infra-
structure of our country and we could
not allow the expansion of the Rail-
ways tg suffer and because of this, we
bad to increase the tariffs.

Sir, this Government hag been
taking bold and unpopular decisions,
because, wheneve,r the decisions are
bold, they are unpopular. But the Rail-
way Budget I do not think, has any-
thing to do with the skill with which
the Finance Minister hag balanced his
Budget. So far as the prices of petro-
leum and petroleum products are
concerned, I can only say this that
they are beyond oyr control; they are
governed by the prices charged by
the OPEC countries and, I think, this
is not alsg a valid criticism, Despite
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these two things, the Finance Minis~
ter deserves to be congratulated, be-
cause, he has not let loose any infla~
nationary trends because of the
Budget. Because, Budget, according to
me, ig the greatest push for the infla-
tionary spiral, but this Budget if any-
thing, has contained this inflationary
spiral,

I am happy, because, in this House,
I speak for the middle classes and I
also speak for the poorer classes, I
think, a significant achievement of
this Budget has been the raising of
the Income-tax exemption limit to
Rs. 15,000, I wish, the fixed income
groups who are really fixed in these
times of very difficult, very dear, days
of high inflation, are really relieved
of all the burdens so that they can
live their lives with dignity. Ons
thing for which I congratulate the
Government, one thing about which
I am proud, as far as the Govern-
ment’s performance ig concerned, is
that we are now consistent with our
fiscal approach, We are consistent with
our fiscal approach of no high taxa-
tion, In fact, the Finance Minister nas
repeatedly told the country, firstly, cn
the floor of this House, here, as well
as on the various occasions he gets to
address the nation through the various
other organisations like the FICCI,
that if the economy behaves, if ihe
industry behaves, he will further re-
duce the rate of taxation so that the
people can adjust their business affairs
and people can certainly have the
confidence in this Government that
this is not a Government which is
going to increase the taxes, but this
is a Government which is going to
reduce the taxes. I am quite sure
that though the effect of the exemp-
tion continueg up to Rs. 25,000, it will
not be long before this exemption
limit ig further raised so as to relieve
the middle classes of the difficult
times. With this, he has removed
thirteen lakh assessees. This brings
in the question of tax collection to
which I shall refer a little later. 1
shall deal with that point separately.
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Then, I am proud about what has
keen done for the weaker sections.
We have the National Rural Employ~
ment Programme, which is an ampli-
fication, which is a better modifica-
tion, of the Food-for~work Pro-
gramme and there is a provision
of Rs. 180 crores for this. There is the
Integrated Rural Development Progra-
mme and there is a provision of Rs.
198 crores and a hope that three million
families will go above the poverty
level because of this Infegrated Rural
‘Development Programme. 1 may men-
-tion that all these programmes have to
he implemented with considerable dis-
cipline. There has to be a very strict
vigil, watch and montoring because
we provide for things, but unfortunate-
Iy they do not percolate to the level
which is meant to be benefited by such
programmes. I am quite sure, with the
discipline that the Finance Minister
displays, he will keep a close watch on
this integrated rural development pro-
gramme because it is our contitment
to bring 3 million families above the
poverty line. 1 am hopeful and I as-
sure him all cooperation from all sec-
tions of this House in making this
programme a success gnd in his next
Budget he will come and tel] us, tell
the House, that his expectations have
been fully met and fully realised.

Then we have Rs. 110 crores for
rural water supply. We have Rs. 110
crores again for special component
plan for Scheduled (Castes. We have
Rs. 85 crores for tribal sub:plan and
we have Rs. 92 crores for special hill
development programme. I am mention-
ing these things in great detail becau-
se we, the Government, the party and
the party leader Shrimati Indira
Gandhi, are committed to the welfare,
to the upliftment of fhe weaker sec-
tions, and it is a1l the more necessary
that I highlight the features of the
Budget, which mean and design, pro-
tect ang farther the interests of these
weaker sections,

Tihen I come to the question of in-
flation. Sir, last time we took pride
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that we brought down infiation from
22 per cent to 15 per cent. Figures dif~
fer. Some say, it is 23 per cent to 13
per cent, but I think the correct figu-
res are 22 per cent to 15 per cent.
Though you had anticipated the cost
push on account of railway fariff rise
and on account of the rise in the pet-
roleum product’s price as karely one
per cent, by now the rate of inflation,
by the end of iast week, has risen to
17 per cent and the inflation js already
up by 2 per cent. The difficult days of
oppressive summer till July are ahead
of us. Unless we watch the situation
very carefully, I am afraid this rate
wil] go on gailloping and all efforts
will have to be made all discipline
w1l have to be brought upon to play
on this very crucial issue of infation.
And it is in this context that I w.ll re-
fer—Dbecause I have said it in my
speech on Special Bearer Bonds— in
great detail to the havoc which the
black money plavs. We find :ugar dis-
appearing from market. We find that
sugar is available at very excessive
rates. And vet we know that these are
all things which are really matters of
manipulation by the hoarders, by the
blackmarketeers, by the profiteers, and
the instrument with which they mani-
pulate all these things, the prices of
these essential commodities, is the
black money. I am indeed sorry al-
though I do not subscribe to the theory
of special bearer bond that the Special
Bearer Bonds for reasons more than
one have not received the success
they ought to have received. That has
made things a little more difficult. But,
Sir, I would only request the Govern-
ment to augment, to sirengthen, to
fortify the public distribution system.
1 want this to be particularly done in
those urban areas where the weaker
sections reside, where the poorer peo-

ple reside, in the rural areas where the
poorer people reside. It is no use hav-
ing a fair price shop or a Super Bazar
in the heart of Delhi. I want the Gov-
ernment to go to those jhuggis and
jhonpris where there is no fair price
shop at all and I think this Govern-
ment must see that unless this public
distribution system improves, there is
little scope for a common man, for a
poor man to get essential commodities
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at reasonable rates or at fair prices. 1
think a lot can be done by the M.Ps
themselves. I think immediately after
we go in recess and the House is ad-
journed, at the end of the week, when
the oppressive summer starts, the op-
pression of inflation will also start, the
prices will rise, the commodities will
disappear, we must take it upon our-
selves to cover those areas which we
represent to see that there is an effec-
tive public distribution system. Let us
not wait only for the Government to
do it. Let ug ourselves do if. Let us
make a voluntary effort with the co-
operation of the peopie at large. I feel
the time has come, when we talk about
the accountability of the executive,
when we talk about the accountability
of the judiciary, when we talk about
the accountability of the press, when
we talk about the accountability of the
bureaucrats, when every Member of
Parliament must at the end of the year
submit a return of what he has done
in the discharge of his duties towards
the nation. I expect that annual re-
turn, like the income tax return, to be
filed by every Member of Parliament
so that we know how active we are, we
know in what direction we have work-
ed and our image and our reputation
also increases. Today we are only jud-
ged by what happens between 11 and
12.

s Taza? feg (saewew): mifwar-
He qraw £ 787, grew MmAeT fF

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Everybody and I
must tell you nobody works as hard,
or harder than the Prime Minister,
luckily.

There is one thing on which there
seems to be unanimity. I am glad that
there is unanimity in this House in
this debate on the problem of popula-
tion explosion. I think nothing can be
said to over-emphasise the problem of
population explosion. I have got some
figures here—comparable figures of
1950 and 1978 which I have collected
from the hook published by the United
Nations—The Demographic Year Book
of 1979. And I am taking the figures of
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the advanced countries to show what
we must do in order to reach the same
degree o prosperity and welfare in
our country. For example, the United
States of America had a population of
15.2 crores in 1980 and 150 crores in
1950 and today after 30 years, it is 218
crores.

DR. MALCOLM S. ADISESHIAH
(Nominated): Billion.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: I am sorry,
I stand corrected. You are quite
right, it is billion. Compared to
our population growth, their growth
is realiy negligible. I suggest that we
should not be ashamed that it is the
foremost task before the nation to con-
trol population, because whatever plan-
ning we might do, whatever budgets
you may lay out, nothing is going to
work and everything is going to be up-
set unless you can control the popula-
tion. As a first measure, I suggest let

us stop using subterfuges, let us stop
covert and overt names like Family
Welfare. I think the term “Family

Planning” connotes what we should do
and the term “Family Welfare” is rea-
lly vague. Just because there have been
certain aberrations in the past or the
people do not like it....

PROF. D. P. CHATTOPADHAYA
(West Bengal): Why do you object to
that term? “Planning for Welfare”.
You can take both.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: All right, Plann-
ing for Welfare. That is even a better
suggestion. But, unless you bring in
this Family Planning, I don't think
that we will be giving the emphasis
which is really necessiry in this case.
I find that hardly Rs. 155 crores are
provided for in your budget for this
Family Planning. T woulgd humbly sub-
mit that this is a case where we should
go all out. Only the day before yester-
day, on Sunday, I was attending a se-
minar in the Constitution Club where
ladies after ladies came and said that
the time has come when there should
be compulsory sterilisafion. And I re-
quest this House, forgetting all the pre-



The Finance

375

[Shri Murlidhar Chandrakant
Bhandare]

judices, keeping away all other consi-
derations and only keeping the nation-
al interest at hearl, to find out whether
a time has come or not to seriously
consider that after there have been
two chi.dren over the age of five or
seven there should not be compulsory
sterilisation. I think we should not be
a‘raig of these things because every-
body believes that a small family is a
beautifu] family, everybody believes
that the protection, the care, the aftec-
tion which one gets in a small family
is much better than in a large family.
I remember a family. One of the lead-
ing lawyers of Bombay had 11 chi.d-
ren—nine daughfers and two sons.

SHRI SYED SIBTE RAZI (Uttar
Pradesh): A complete team!

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: When I met one
of the daughiers, she said, “I do not
remember to have talked witlr my
father because he did not have time
for 11 children.” Therefore, I would
urge upon all the Memrters here and
the Government to go ahead with vi-
gour and with a thrust towards this
programme of Family Planning.

Sic, there is one thing on which I
want to say. Whenever you have any
fiscal measure, you must take into ac-
count that that measure is going to be
challenged in the Supreme Court and
it is going to receive a serious setback;
in any event, it is going to be delayed
on its start and there is going to be
considerable lag between the time when
you want to take off and the time
when it wil] actually take off. (Inter-
ruptions) Take, for instance, last year,
We passed the Bill authorising levy of
tax on receipts of 5-star hotels and
other things. That tax has been chal-
lenged and recovery of that tax has
been stayed. Last year’s budget provi-
ded, I believe, Rs. 10 crores annually
on this account, but that is now held
in suspense. Then the Special Bearer
Bonds were challenged, though there
was no stay. While rejecting the plea-
for stay, from what I read, the Chie!
Justice hag said, “Why do you want
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the stay? After all, this matter is pe-d-
ing in the Court. No wise man will buy
your Bearer Bonds.”” This is what I
have read from the press and not from
one paper but from aimost every daily
paper of that day. Then you have the
provision of acquisition of property, if
it is acquired with a view o commit
fraud on income-tax, that is also under
challenge and there is also a stay
order so far as that is concerned. This
is not to talk avout the LIC thing. All
that I want 1o say is that it is not an
occasion tp say all this but these are
all fiscal measures and the least that
is expected of the Supreme Court is to
dispose of these matters with as much
dispatch as possible.

-~

There are only two things I want to
say. One is you are attacking the black
money; I do not know why you are
persisting with Charan Singh's agricul-
tural bonds in the matter of capital
gains. If you really want people, as
has been said by my friend Mr. Salve,
to voluntarily contribute, you must
allow them to invest the caprital gains
not in the agiiculfural bonds but n
the fixed deposits of the nationalised
banks, so that today's tendency to take
more and more of these capital gains
in what is known as No. 2 currency
which evades capita] gains tax is avoi-
ded. I would request you to consider
very seriously this suggestion because
I find that unless you have an integra-
ted approach to all these problems, 1t
will be difficuit for you to tackle this
demon of black money. Last time you
said that you wili have the Excise and
Customs Tribunals, but they have not
yet been set up. There is a long way to
go for plugging tha loopholes in taxa-
tion And, as the F.nance Minister has
said, though the income-tax officers
may net please, they should also not
tease. What I find is that the income-
tax officers are just not mindful of the
problems and they either fail to tax
where they should or they over-tax to
the extent that people are left with a
feeling that it is a matter of real har-
assment.

.Sir. on the whole, I recommend this
Finance Bill for the support of this
House.
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SHRI NARSINGH NARAIN PAN-
DEY (Uttar Pradesh): Why should we
file our returns? It ig a very good sug-
gestion that he has made, that it can
be with the Chairman.

THE VICE-CHAIRMAN (SHRI AR-
VIND GANESH KULKARNI): That
should be filed with the leader of the
party. This was also tried by Shri
Mohan Dharia but nobody followed it.

5 wEw ST AT (T
FIX ) HET, g AW A9 FOGRT
WA F oweaE oA ¥ O§ 1 fuew
g ol & FAC 3gq F A 9
@ AT WA & 1 fygw am W
3z ARSI FRar T 91. T TS 1A A
q3 AT AT W7 } THeE s
FRTX ATA wgianesy o N fah S
faan o SA fwar & & gt =i
ENE] g T HAL HAH

gt Fi F TRy 9@ qfEHT wWw
wizd #i gt mar v w A gwe
F oo A& adr g AT &
7T R BT gward & g
FAT a3 ¥ d e a0
W& UEHT 39 avgg ¥ # TF
TMaAREATHHNE | g D) age
& g feard 2ar § fr g @ag ¥
TB A9 T wiaw wiard wAT

gt E S & owemr Af
F1¥A9 W WHEATAT I9 T@ 77 §
B S wrAAfaF Fraw § ag d1 dag
& FF T & 2, Al gEr
stomfas oftaT & wo o3 fr gag
FI T *Tia a1 =rfgy | Afes
75 ag feag 3 @ & 7 w2,
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gz fedam, w9zar i <@r § 1 W«
i frger 3@ o= 3fte o @) W
war o {8 Ag & 957 a7 1921 H
gewr  @sie W fwar ar
01 g HEE TEEHE Foasie 97 |
fafewr @R F SiWH § §g T9T
g gur a7 ) fafew gews F amd
fergears Fi wans & wig we W
gr 1 3 =gy 9 fw fad g &
FAIGIT  CFAHT W FL TTAT
a71 w3 | Sfad e o se aw
win wafat awr | wAfmae
T FAGS F gg wawie o9 fF
ag 3@ fa f-Fe 8 TR §
H st @@= § M 34 W f“quraar
frar st 1 S9F R Fig FHAT
& adt 1 57 1953 W 8F & a8
T AW & aAg ST W AT A
fafzwr  stara i. F FATT TANT
gAaTar s IgT AiTegar 4r
3% AFS F FET §, WY FY § TH
TR W AT AV T7T G AT I I
FHAT € ) T4 e 7 favg w9
FW & 7 wi9F oF wi fyw 9
o e Fqra s AT . faw
Wt F WAt HawT ¥ wea w
THE FAT § B Wi UAT Wl gar g |
W A S FiFO AT H TTEar
g 31 IS FEt F1 9T wwifan FHiws
AT & | TAWT 97 AT W
g | WrEWMFIT T a5 T § B a9
@1, fwad stqar & =7 go whbsfa €
g, fdam ga a< agar =rfew, Sfas
WY ®g  HqEAT ST Wl A
g FIwT FZL T TR GOEA
e gra s g% &1 g8 Feed
3@ T g waar § 5 DAt F1%
TEE 8/ AEE AT 1 A
g 7dl, #3n AT & wF +FEar
=g fF S guk AW #Y wnew g,
ST ASHATE §YFIC a9y &, SAn
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[ 9w yarz w91g3]
TH H T WY FT AT AR TS
fawr st wifge gr v w0
qagdfa Arstar A g 0s, oIfE
o3 daad AisAT F ow qfa o
Fug-agedl ®( wAr aF Agidr R
TR AT K 98 AT AT
ww  gfg @ S ar w W & oFw
3 38 a¥ fegaaq &0 aeal  aFd |
DH ASHT TR Fis TERFIA HE
g war | oaie faw w9d wgEe
gl 9X @ a & saw gear fw
hifE<sr ga dE F Fur q° fEyr
g f5 o8 disHT 1 @ wia o g=
AL FT ALY &1 OwE T WTHIEAT
a1 38 ata & o f gwo o Hio
H ag dAsAT ST & 9gT §4g |l
& e SRl ow gfa <@
STy W F va o fewwww
#eq 1 gafew ¥ FgaT ag g
faq delt F1 78 O EF-fAFT FET
=ifgr 5 dag 1 s 5 wifas
AR fydm  Fifadt ax st feEaw
gmr =ifgw, ag #T qTAT ST ]Eo
g 3@ am o WY gt w0 i
FeAr wifge v sa fadggo =0 9
G ST 4 WG FA fm s
Fr T A fuw FAfzar & F@ dro
To o AT fo go Ao 2, I I
arar #1 @y § | afwa dro To
o AW dto Fo  Hre famar
FE  H/ R T, TARC Al
T@dw o Ssiea@ g 1 feiadi @
gurdr amfeyt &, Wk ¥y Fueefcd
wAET g1, ag fxaar I F@ E,
g gA wa SR & 1 fad ot |
e g7 & 9% 1/1000 fyear i 7
qXr AgE F oy § 1 faed s
# faadr ot mfse folem oig o)
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TAY St wrafast Sars 4% IHTT aEd
A 8 ATA AT TaT AF S@T § | @T
1976-77 ¥ S WEAFTH  HT Iy
390 ¥ 8 FHA 40 FroToHro & aTvs
UT A% | T FAR F A 197778
4 380 T K & F5er 35 LT A0 TO
d10 & ST 5T aF WX T 1978-79
360 HTHWT ¥ & FAd 33 HIHS
T AF 1 T Sr 390, 380 HiT 360
FU5 W AR S wifer fedd g wd
FAF QX WIEAHFW  ® UG @T
ST T WIYE FAE 10 AT wigw g
AT 360 IHT F e gL ¥ WY
nlga  wiewdEra g 0T | gWH
At 33 FASTFTAV 0 To &Y o I HH 1
ag wrat e Aifazi av o fa<hig
gal ¢ fygaw &1 zafeT uie
UTEFAT Th aTa F1 g [F G &I
factir  Hifadi wx =y 9v g/g ar
faaer agwnsim, 3% 9X femic fan
ST Fifgw 1 s Sied § B e
e wrtaw Al & g gwIT
ToHT & FHHS 9% @I agar
ST T 21 g wfera ofiee
¥ A% a9 " q90 aw ax, W
fachia wie snfas Sift wure &0
s HT § )

¥

U

s P.M.

TIATET & qgar a1 8 v {4 3 avgh =weir
HAHT Bie A HH Fgl T, TaAaT &
A AT | WIS SEeaAve & fad F e
g AR ¥ Fw gwAl i et Fgr aw
gt o wgt aw fa ey &gy 4
Fgr & & a@TC Fi waAEr F AT
Tifgr, wER W& FoagH 8
e oy It F1og wrd #r W,
O T JT 9 WS Qe &1 faage
g1 gm1 wfgma wa g
=7t ag & fa sig gA wrEafmad faa
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qre F< <@ § d1 aware aefiar & 5@
am e fyare w2 far dag an wifaw
Fifaat ax, faar difagi o fag TH0 @
feggor ggrur Sitmr wifgg | FEEE-
feq  awer & WA A &)
Afwa a7 s & T arasefoa FRdT
¥ A FMEATE | W F FEA-
#feq #U<r A §, T vk @wEA @
AT ¥ AT FoF UATAT, IUF! BT FL
Fat WA Fr wTATArE | T IR0
owE o frfaedl #r Frgedfed a0l
¥ gqr | Ww F( 9. 30 AX TAT AA
¥ AT WA T AT § MR SH W
w9 W & S & wE HSi q%
FaT  «dF @« awdr | zafem wa
faden & 05 Sigl oF sirfa® s@( ar
GRFY ¢ 9 T §ag FT FEE GGHT
wifgg 1+ weft @ w AT T A ¥
T UF TR G GHT AT |
gary @ F wlafafe o agr «7 91
ga¥%  ug gae feur wn fa faeli
gfer & aw & % g 3w H, wng
afufaat g =ifeg | T ¥ ug
o foor war 1 WT @R
fadea ¢ g za famfa av sesder
¥ fyaTe ¥ | AT W AT gl
g @n ggl 37 € 9w 9< Aga
FA 2, Gord faw w@ @ g
FEAHELr g9T I¢ 9ga FA g, AfT
ToH oF AT & AW WaEr g Fifadt
& a9 guam ¥ g1 F A A
FEUT A7 4g T fadidl I F aH
F AT FEGT W< WAHT (T FET
A HITH g0 T (s Waed G &mT
w2 WOFT QHAE FQT | T
T 4IEAE ¥ ToT =0ed & f J= &0
faeita A ofq, =zt §ifa ot &+ fsasr
agArey FYr ST &F | aHfeAT &
HeET HIH FCH A AW AT 957 g al
qiét  Ffead 2z Sy € w@ &
fHfadt F a1 9 I GG FA AL
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IaA uh  FreaT frwdar &1 &
gaFr gree 3w afufadt & fEur s
wE T g s WA werdvE g
ar ofss  SHIER W@ qET F QUHA
7z g i war v oge e@few
Fafeut ge Whhed F1 awm | Sfas
38 gug  gEr ar fF omae @ e
Fafeor o W A7 ¥g FfgAC T
®ieT, A ® goT HK  Tofag
Feawefes FHET FT HIY Gio7 F fog
& T fewrEr A g7 g3 et
F1 FAGfed TR T & % | K
W F QIHT AZ AT @ T
argat g far wg 3@ faoy g et
¥ fa=Ee &

% ¥ uegy fagyy & amg &
& NSt & ara FguT, § TR WA
awg <& TN 1w el AEw
A ® g, "SI e i d@
W q ) WEI QIRT N g% g g1 FET
far & Fai$ ST ATRATE | gD WIS
am g, swEdfsgr agWigamg &
TAH TF UESFGEE 15 g€ WY
farar st & 1 afww @ wEW g
Tar & fa 1977 % ag fifiie 10 g9R
), 1980 % agrHT 12 g < faur
AT EHICHTS 1981 H T 15HRAT

fear war €\ I@w W ar ag sfEa
WA Q@TE 1 A A T Ao

A faw @t & @1 € 5 o Fiwd
§ 1977 # @, 1980 ¥ i HK
wWist g oFl el e ¢ afg @
sg & 15 gone v f&fwe S #r
WS g, A AT F Wi u%
LN @ ST T HE 15 SR #(
ferfoes & #0 BT T AFT E | WIS
10 6K ®E T FiHa 15 ST
WT H I NEE )l WITIEIE
won Aui & wefedi #0015 gHIT
o Fy gz dr owE g ufEe ug 9T
527 wEl g !
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[+t stadter w71z AT<]

zfy gRTR & wWoed feeawmw Wy
aa & S gaswl € SET
1974 ¥ 3500 ®9F F7 TEvsE fezamy
fegr sttt ar i< 1980 ¥ a8 5 AR
gAT | O WS IWA AT FHa
g7 WE TEX AW 5009 ¥4
5 & wiw & feurg & T AW
5140 &7 g I# &\ wwfwT a3
Faar 5 oz agid 48 § Faw ww aar
g1 Fuwgar g v wf o areds
¥ weaw Aoy ¥ splAadi ®i G AT
g =gy § 90 Car F0E o i A8
farmd Ak & gr o w&@d &
wdia W et 7z ¥@ar § fx gz fAad
FIFT € o7 W@ §, AT S9AF[ A FGAT
931 F9 W TF g f54Y oF qfend
g S Tawrd, AECATE, FATST AT
gredfaar gearfe 9ot g3fa & 5%
AR Agh ™w3 I § 1 wdars
HqAT TFAT ATAT § Idr ag & W WH
AR AT RPN-EdA AT GT A
AT SiET siAT =JifgT 0w |
WF TG Th gfama Fgar &
Sa® A graT Fifgd 7 war arew
w2l ® 8 wiama gz AT 9% S
awr g favg § faan w3 5 ateag
® 4T gwwA &% A 9T HemA A
¥ dawafdt 1 & § @ ;w0
gar adFr 73 fivrer awq 99 5 59
o ¥ ¥ fS5a%r #Y oAy aw foar
g1 3T WIHIHAAS A GT FT AT
qgr AT T

THE-HIT iR gAFo-dan & @il o
FH AL TTH T ¥F A} F
Fgr mar & fF g7 @ & g ? W%
FAIE Fr & afes s 2@ fy faad
FAE AT 8 1 WTT FG A gL AW
WA et 7§ 1 g3 TR
U [T ANIT ¥y (AR § 1 TwH
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7z & % shyw Ew ¥ 1977-78 ®
G gS AV 3648 F, 1978-79 H
2977 % | 3% fovd @@ wFl &
§1 1979-80% 2585 % a el g3 |
fstadt ®rm¥ oirer w20 € T8 Sadl
%@ a5z ai g1 di 2585 fowa
ar & fgmg 81 T ag & fawe
Z# wifs ¥ 1977-78 ¥ 114.81,
1978-79 ¥ 84,60 WX 1979-80
W 65.67 F g ge \ wifEER
Gl # " W g 1 ue gRiNg
WE & WG A FE &% T g
fgmw @i & zad @ aga Ak
SAIT qIET & EEH AT & | g1 aFar
g1 ufss & =g gfeesor &
FE Ao FGTE | wifE 9a aug
i 3aFH Z30 & A ¥ 4, 4
IgA AT G W WSt W FE0 G
FIF  ALHIT Fg7 937 & 7

5

Ay

ggt wqarqrEt & A 93 §
AT agf FAE (WE) F AL A3
TAFT FATFAE | HET T3 I3 &
g & wad T = § A wrTwr
AT FE Y 1 AT WiEgF § faeEd
&7 TP q THFW 7% F Ffgwmac
aga A R €, TN IW F
FIAT TAAT [ew § W @71 § 0w
3 gz ot 7gh & fF ¥ oo =
9FarT | AT Sar A wedy Sy
TWxT I3 F Ay w7 waT &g
@D @7 & F 8PIAT | A T|HIW
T F Frgm A1 A axd wg faar
SRT g ! W wfdEama ghww-dw
FA7 g ag 13§, AfwT Y FTLAE
T § gadr |1 I9 = B a<w fwar
AT FOET | F aed wEd ar 4
am & fawgs wgea § fx Fa9 a1y
FT YET  FIEA & FIH AT M. .
(anm =t g2t ) . wdr & qd
10 faqz gu &



385 The Finance

THE VICE-CHAIRMAN (SHRI AR-
VIND GANESH KULKARNI): You are
taking all the time? I do not mind.
Three names are there. If you want to
take all the time, I don’t mind.

SHRI JAGDISH PRASAD MATHUR:
I will leave somthing for my friends.

THE VICE-CHAIRMAN (SHRI AR-
VIND GANESH KULKARNI): How
much time do you want?

SHRI JAGDISH PRASAD MATHUR:
Let me continue.

THE VICE-CHAIRMAN (SHRI AR-
VIND GANESH KULKARNI): Another
twenty minutes?

SHRI JAGDISH PRASAD MATHUR:
Ali right. I wil] cut short.

SHRI SHRIDHAR WASUDEO DHA-
BE (Maharashtra): You are taking
your friends’ time also?

SHRI JAGDISfI PRASAD MATHUR:
No. In the second round my friends
will speak.

THE VICE-CHAIRMAN (SHRI AR-
VIND GANESH KULKARNI): You
started at 4-52. Keep it is mind and
8o ahead.

ol wrdlw FEE WYY 0 %W
TER THq F OO AT &I g
tfesd g <@ ) fus wdl ot s
& T wad 1011, 85 ALT &
gfens 1 3w ufed wifex
M & 7 zak wiw & 7. ofisd
S5 @REEl ¥ wgrar § faean @
@y g3 wT & S f' osurar
4G 3 w0 AW T SAAT 9aT SHOET
2| BRAZIMe™ER i wfFd
g3 93 FILGRETE T & SAAT ©,
fawar v 25 @@ & SO¢ THF
EFM FIHT §, ©HF 37 IS § Wi
SHAT ®AAT & 260, 47 TG Ty SIv
wiim & fsmd ua 2w oA Fm g,
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¥ 99 3 S HAGKTE & TAEY
KM BE ad & # ! TH AM
s wifed & | 9ge Sw g,
FITHE FU Aq § & fedane &%
Ty & fddmw ) oam 3 md
I FH WET & Fi &S Wl G §
feue &% % &¢ sy, < |0 &g |y
Fh& 2o fddmw & TR A,
TET G H QL ?

g T7TC 8 WG W § woww
whanz gt gat § 1 amgiwe
siave # e g gfewr &, T 7ed
§ WIS HAHT F AT TFQIR (Fqat
g1 | 2342.54 [@ | ¥R
LiguT #40 gl § safen & sh
SR & STHETO WE 8 )

gad a1q "< § | frey faAy
LI T Eah wihw R, fed #fhmx
Fr der FeE, faed & e ¥, afEw
TR frm wifER #r oad serd
AT FET 7€ 731 & A< AT agar wgrd
/) FIH B AT ! WU A5 HET A%T
® fr @ gfar exw @@ SIE L o
g ww @90 At S AT st g7 <@
§ s 2w AT Afaw g &
2T | '

T 18 & %R U W ATa 4G
CONIE L C I £ T A R 0
wAT et ¥ e Eam F feomma
¥ S wwide I} gem, S99}
FEiTm aar &0 5 8y dwe afym<
g awar § ey afye aw § aw
e atw AT 1 FRG wge wfande

e 8@ & 1 mow mfees
FHWL F @ UFT | HT SEED

QF A ww i THCTALT 530 AT |
wifad Ma (v & =) mo gy
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*[sY st vz A 7]

T I IoI1T § qr J19 aga ardy FA
FT AT § )

gqaqwead (N mifar  wawm
RAFA ) ¢ AR ¥ T FHH H
wtH &l § TG 3R AT T fSRIFRT

I

oY ST IHE AT T AT
Heth &, T8 STEY 97 WiKa & ST

g

Gy (N mEfER aww
FAR) © Ag AT A ddy, T
AR BT AW AL Er A7 W@ R F
Foy 2vga 0 gard adl 4n

st sty SwE AT WM, AACA
FQIE, AR W a0g qGH 31 Wi A

g

¥T TF Ala M FE TS § A
ga< ¥ arfaat |, o &, sady g=ww
F, HIATE T G 8 AR F( q1Q FEN
T SR aw # R ogaAT
gar amar war & | fEga @ &,
grardy QA wifge ) ag am
T2 5 orndt o TR AV HiF|g
fada it | Te¥ F3  deg Wl
T\ O OF AEgEl RIEH GQHE
qEM | ag WrEdAr ¥8 aLad TS
frga #ff ™ AT 9FRET 7 A0
A A & M ogur, faad el @
wgraa § ¥ T *7 99T WIS W 9F
FT AT & 48 AR wg Tl
g | awg wAR wEEE A EE wig
A 9@ yg wET A A g e
fagx ar Faq frqg o & b sy
Far @ F4f gur 1 Qa& Sater g9
fraFy &, 7 § wawg ;W 7 3g
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g ¥ & fafaehy wie oheeae

AR Udwe gudedl uw fafsed

HI® TAFAA JLq JehaL, Sy Tt

F 9 ¥ fag Aareid §, S7 99 & gATR

wfRad & qar a9 foan, 5y @< w8

frgr | wifEe S gz & vAddw 9

gral AT ;i Ag) fRaT w0 e

A&y wgRA & § Fgar fa 3 3m awm

Fi s &% far T4 Warera e gy

g ww JRAT F SET § §, oWw

g FT g ITAW #41 # Y fEar smar o

I TAH UF GG § @eg A & (%
FIHTC TG SAaT & @), =18 FEOF
F1 8, 8 TUT FT TST FHT AT
g Ffwa s wdE< oy 8 fv o wg

Fei & fag quz wf € samr dE

FAT  qIT |

THE VICE-CHAIRMAN (SHRI AR-
VIND GANESH KULKARNI): Please
Conclude.

St ®Ew TRIE AL FW &
aiF | s K OB Fge ganT Feal
Tigat g B 85 31 e genve <@
T %E & 5 S6g FT e agmT
T AR WH WEH FT AGT GIAT
wifgy, Tvaw IR & ®wew i v
faar ST sifgw w1 T ZE A
Qe T AvEY il € O s &

arg fagr san =gy, wi@dfe,
TH T HTHT fame F 1 A 4y
FIH U O WL AT, WAL WUHT

rgaea faa agh i off st ar gaR
g4 & oqm @ Fwr g, Wil
nfiw wifgae w€F g g@Ema @«
g &0 swfga § iR § #7 wud
ame @ fax §

SHRI SUSHIL CHAND MOHUNTA

(Haryana): Mr. Vice-Chairman, Sir, a
remark was made by an hon, Member.
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THE VICE-CHAIRMAN (SHRI AR-
VIND GANESH KULKARNI): Youar
party has 40 minutes and there are 3
speakers.

SHRI SUSHIL CHAND MOHUNTA:
Sir, I will try to confine myself to my
share of the time. A remark was made
regarding the conduct of the Chief Jus-
tice of the Supreme Court which is
normally not done in Parliament. Only
an interim order has been passed by
the Supreme Court. The main point is
still sub judice. There was no question
of any confrontation between the Sup-
reme Court and the Parliament, Parlia-
ment framed the law and the Supreme
Court passed an order which affected
a particular employer and employees.
Parliament came nowhere near it. I
cannot understand what was the con-
frontation. The Supreme Court feels
that a partictliar law must be interpre-
ted in a particular manner. I would
say that it is an qually important limb
provided by the Constitution and we
cannot find fault with it in the dischar-
ge of its functions. It is somthing like
this. When a game is played and the
referee blows the whistle, the game
must stop. The Parliament frames the
law and in this case an interim order
was passed by the Supreme Court.
When an interim order is passed, it
affects two particular parties in which
the Government does not come in.
Where is th® confrontation between
the Parliament and the Supreme Court?
Normaily, such matters should not be
discussed.

Coming to the Finance Bill, every-
body thas acclaimed the budget when 1t
came forward. There was crilicism also.
As my learned friend has just now
said, whether we want it or not this
Bil] will go through in spite of us. The
important matter is that in the wake
of the budget proposals which are
sought to be enforced through this Fi-
nance Bill, what results do we expect?
It appears to me that apart from some
small matters which may crop up,
there are six main points which the
Government will have to face while
taking recourse to this Finance Bill
which seeks to endorse the Budget pro-
posals. I would like {o place these six
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points like this. The first point is that
the gap between the weaker sections
of the society and the affluent and the
rich will further increase. It is already
there. It seems that it is something
vulgar and it will further increase. Se-
condly, there is no hope in this budget
or through this Finance Bill by which
the weaker sections of the society can
have any benefit. They will be further
burdened with the high cost of living.
Thirdly, this Budget and this Finance
Bill will further escalate the prices. The
benefit or the exemptions which have
been granted to certain middle-class
group which were acclaimed then, are
illusory. I would submit that the bene-
fit is an illusion. The prices would
have risen so high that the benefit
which one thinks has Been gjven to
them or the exemptions which have
been given or the limit having been
raised to Rs. 15,000/~ would become
illusory. Everything that he goes to
purchase in the market would be so
expensive that the benefit which he
thinks he has been given or which the
Government feels as having given him,
would have disappeared. Fourthly, the
most important circumstance and the
factor over the last 30 years which has
plagued, I would say, the minds of the
people is the question of unemploy-
ment. There is no hope. Through this
Budget or the Finance Bill, the Gov-
ernment intends to create better avenu.
es or better chances so that the unems-
ployment figure does not rise. The
figure will still rise and rise, probably,
with a greater speed. We will have the
numbers spiral up. And then  Sir, what
is the hope, what are the provisions
which go to make the life of the rural
poor good and healthy? The rural poor
is still neglected. The rural poor has
no hope whatsoevec. The prices of the
agricultural inputs and the prices of
the produce given to them—the Gov-
ernment says that they are the remune-
rative prices given to them—-both com-
bined make the lot even further poor.
There is no hope for them.

Then, lastly, Sir, the persons who,
by using dubimous methods, by play-
ing a game of hide and seek, have
amassed illegal wealth. Those are the
people who have been given the protec-
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(Shri Sushil Chand Mohunta).

tion, those are the people who have
been encouraged, those are the people
who have been given a fillip, knowing
fully well that either through volunlary
declarations or through these bearer
bonds or through any device, the gene-
ration of black money cannot be con-
trolled. There is no method by which
the generation of black money can be
controlled. At one point of time you ask
the people to surrender their illegal
wealth, and then the question will start
again. Unless we put an end to this cir-
cle, unless there are proper means to
curb this, unless the process of genera-
tion of illegal wealth is stopped aitoge-
ther, if not altogether at least substan-
tially, there is no hope. This is just a
means of honouring and rewarding
those people who have bypassed the
law, who have amassed illegal wealth,
This is a parallel economy in the coun-
try today. Now, the experience shows
that the paralled economy is better and
that is why the bearer bonds system
has falied. If the bearer bond system
has failed, it is a pointer that thé& peo-
ple are not prepared to give their ille-
gal wealth in the shape of bearer
bonds. They have a belter utility for
it, and the hope of a better utility is
there. That is why the bonds system
has failed.

So, these are the most important as-
pects of our national life. All those
poinls have been completely ignored.
Coming to the first point, Sir, the over
widening gap between {he rich and the
poor can be seen over the last 30 years.
I can still remember, Sir, when I was
in the coliege at the age of about 17 to
18 years, there was not ihis difference
in the society as we find today. At that
time, even the rich and the poor could
sit together. They had the same dress,
the same amenities more or less, and
the same standard of living with a sli-
ght varlation. But today one is sky-
high and the other is -licking the
‘ground. And after all we find today
that more than 50 per cent of the popu-
lation is deprived of certain necessities
of life. Those people do not have a
roof over their heads. What have you
done for them? Where is the provision
for them? Was it more important that a
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bigger man should be able fo set up a
bigger industry. and amass more wealth
or was it more important that those
persons who sleep on the pavements
should be provided with some sheds or
st.elter? I have seen In the months of
December and January, when the cold
wave overtakes the northern part of
this couniry, these people sleeping on
the pavements. What have we done for
them? We have not been able to pro-
vide them even with a shed. What
about their clothing? What about their
ri2als? What about their food? Every-
{1ing is neglected. After all, when we
aspired for freecom and when we got
it, freedom was not meant for a hand-
ful of persons, not for ten or twenty
per cent of population of this country.
The freedom was meant for the en-
tire nation. And, what is the political
freedom if itTs unaccompanied by eco-
nomic freedom? We must feel and we
must realise and we must admit that
economically we have not been able to
emancipate the teeming poor sections
of our population. Their position has
Lecome worse, year after year, than
before. Their purchasing power has
dwindled. It is as if they are caught in
the tentacles of an octopus and their
zest for life seermns to be evaporating.
What have we done for them? And, on
the other side what do we find? There
are people who have everything, more
than what they want, and these gentle-
men have their idiosyncrasies, One
solution for that was, and one thing
which we could have done was, at least
seemingly to reduce this gap between
the poorer sections, between the poor
and the rich, at Jeast seemingly. I know
that by this sort of a proposa] it is not
possible at all to bring down the gap
which has already been created but
seemingly we could have done it, and,
that is, we could have taxed the ex-
penditure, the personal expenditure.
We could have seen to it. The Govern-
ment could have seen 1o it that no in-
dividual however rich he may, be no
individual howsoever great he may be,
will be allowed to spend beyond a par-
ticular limit. So, 1n any case, seemin-
gly the difference would have gone
down. That we have not done. One per-
son cannot spend Rs. 1,000 a year and
another person spends crores of ru-
bees a year. How are we going to ba-
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lance it? We are living in the same
country. We could not have two dif-
ferent citizenships and two difterent
standards. The Pcople must be able to
call each olher and look at each other
as if they are the same. After all, op-
portunities come with money power.
The persons who have got a iot of
money, they have got better opportuni-
ties and the poorer sections of society
will never be able to match them.

And, then over and above that in re-
gard to land what have we done? We
are following a peculiar system. [ am
not against the system of distribution
of land but we cannot stretch it, the
land is limited. All persons now must
be accomodated on land, especially the
poorer sections of the society, and we
are giving them about 1.5 acres of land,
13 canals of land in Haryana. This is
what they are giving them in Haryana
Now that 13 canals of iand we are giv-
ing to them, we are limiting their in-
comes completely. How much can they
earn out of those 13 canals? A rural
family has ordmnarily about 2 or 3
children, a wife and himself. In the 13
canals of lang how can he live? We
have put him in a situafion and a posi-
tion where for centuries subsequent to
now he will never be able to rise. Ile
cannot educate his children. He cannot
provide for himself. His children wiil
have no education and they will keep
on toiling, toiling and toiling, and be
at the mercy of those people who have
the money. So, over this gap nf rich
and poor everybody should be exerci-
sed. The hen Finance Minister ehgld
have seen to it. It is ugly. It stares in
the face. It is vulgar. A person throws
Rs. 100 into a cup of tea and another
starves. I remember a case when ihere
were 10 or 12 persons just waiting in
front of a restaurant and when a per-
son came along with two or three pei-
sons in a car and wanfed to enter the
restaurant, probably to have tea o1
some snacks, those persons prevente-l
him from entering ang said, you can-
not enter, we are hungry, we have not
eaten for the last three days and you
are going to waste your money over
snacks here,
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You can take your snacks but give us
money to eat at least. So, Sir, we are
deliberately leading the couniry to
such a situation when the people will
be forced to take up this aititude.
And it is time that we take a note of
this and we do not drive these pecple
mad; we give them some hope and
succour in times to come so that they
can live with their heads high,

The whole situation hag been such
throughout that every succeeding Go-
vernment which comes -- for that, I
do not have better words to say about
Janata Government alsg -- has been
doing only patch work and we have
been try.ng to live from day to day
and whenever a problem stars us in
the face, we just make mathematical
calculations and increase some part
of Excise Duty, some part of other
taxes, give certain exemptiong here or
there, with an eye, of course, on the
coming elections whenever they are
due. That is only the lip service act-
ually we have been paying, only the
patch work we have been doing.
Now, we shal] have ip reverse the
system and see that the present sys-
tem which makes a few persons head
and shoulders rich over others and
leaye the rest licking the ground, is
done away with, and we are able fo
provide opportunities to everybody.
When a system is bad ang does not
cater tg the interests of the majority
of the people, that system must go.
We have to seriously think about it.
And the strange part of it is that when
such vital matters, matters of policy
are concerned, the Opposition is never
taken into confidence. 1 do not say
that you reveal to us your proposals
beforehand but we must discuss and
decide the policy matters so that a
consensus can be brought about. Ai-
ter all, we are of the view that the
majority of the people who sent us to
the Lok Sabha and the Rajya Sabha,
should not be ignored. But they are
the ones who are ignored. And who
are the people who benefit out of it?
It is those who have big industries
and big houses, These are the people
who make further money. If we take
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(Shri sushil Chand Mohunia).

the figures from 1947 onwards till to-
day and see who are the people who
have made money, we get the true pic-
ture. A person who had Rs. 100
crores earlier, is now rolling 1n mil-
liong and billions. A person who pro-
bably had Rs. 10,000 then, is now hav-
ing lakhs of rupees. In the rural sec-
tor, a person who was probably a free
man jn 1947, is today drowned n debis
and he cannot repay ang his whole
property is morigaged either to the
State Bank or to the mortgage banks
or to loan banks or to certain 1ndivid-
uals. Everything he had is mortgoged
and whatever he owned, is nowsome-
body else’s, The problem is that to-
day the whole system has got to be
changed and somebody has to take
up the ¢ndgets and the guts to change
this system. After all, what are we
heading for? We must know it. We
must have an aim and an objective
where we are taking this  country.
Are we taking it in the right direc-
tton? Year after year, we see deficit
in the Budget. Are wd to live on
deficit financing providing further in-
flation? Inflation has goné up many-
fold. Inflation is up; prices are going
up and who is to suffer? It is not he
who has miliions will suffer; it is thot
person who is licking the ground.
So, Sir, I would suggest that the hon.
Finance Minister should at least keep
this in mind that there should be a
categorical limit beyong which a per-
son will not be allowed to spend and
if he spends more than that limit, the
Government must come very heavily
on him in the form of taxation so that
there will be ng incentive left to a
man to make so much money,

If the money is earned in croreg of
rupees and if it is not allowed to be
spent, then, it has to be deposited
either in the banks or it will have to
be further invested. In either case,
it ig the nation which gains. It must
be realised onece and for all that a
person who earns money beyond a
particular limit should give it {0 the
nation; he should realise that the mo-
ney is not his, that it is the nation’s
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wealth, that it must go for the prog-
ress gnd enrichment of the nation and
that it is not for his own private spen-
ding. With these words, I will take
my seat. But 1 would again, before
taking my seat, suggest that this as-
pect of taxation should be considered
and the Government must adopt it so
that seemingly, we can reduce the diff-
erence and, perhaps, a time may
come when the difference may act-
ually go.

THE  VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Mr, Ramanad Yadav. He is nof here,
Shri Mhajsekar.

SHR] G. R. MHAISEKAR (Mahara
shtra): Mr. Vice-Chairman, Sir, I
rise to support the Finance Bill which
is before this House for deliberation.
Sir, the Budget is an instrument of
fiscal policy. The Appropriation Bill
is made up of al} the demands under
major heads after definiting the Bud-
get in programmatic terms. The Fin-
ance Bill is in regard tp the legisla-
tion, for trasnlating certain stresses
and strains and incentives which are
provided in the policy into legislative
terms. This Finance Bill is for this
purpose. I, therefore, support it be-
cause I support the Budget itself and
the policies which have been prono-
unced in the Budget.

Sir, while doing so, I would like to
offer some of my remarks in connec-
tion with certain factors which are
likely to have some perversions and
distortions on the provisions which
are made in the Finance Bill and also
in the Budget.

The first point which I would like
to take up is about black 1noney.
Much has been said about this. It
has been said that there is a parallel
economy which existg in the country.
This parellel and invisible economy
is stronger than the regular, I would
say, Government economy which ex-
ists at present in this country. The
parellel economy has been so strong
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that all the measures we have tsken
are neutralised by the way it works,

There have been severa]l attempis
made in this country. Committees
after Committees were appointed.

The Kaldor Committee was appointed,
the Mahavir Tyagi Committee was
appointed, the Wanchoo Committee
Wag appointed ang then there was the
Duglj Committee. All these Comit-
tees discussed only two  important
points about the generation of black
money in this country, evasion of tax-
es and the effect of controls. No-
where an attempt was made to find
out what are the bad influences of
the procedures that we follow in order
to implement certain Acts which we
pass in the legislative podies. No att-
empt was made even {o find out whe-
ther the ordinary executive proces-
ses based on certain rules and regula-
tions that are frameq under these
statutory provisions have any effect
on the generation of black money in
this country, I have, therefore, got
to make a request tg the hon. Finance
Minister that instead of appointing
sqch committees, it is better to app-
olnt a judicial committee to investi-
gate into the different modes and me-
thods through which the black money
is generated. In this connection, I
can cite one of the processes through
Which black money is generated and
Is converted into white money. There
are a number of transactions which
take place in India, in every country
for that matter. There are registered
deeds for movable and immovable
properties. There are benamij tran-
sactiong which take place because of
these registereq deeds. I have to
make a humble suggestion to the Fin-
ance Minster that such registered
deeds, whether for movable or for
immovable property, must be made
available with physical identification
through photos. That ig necessary.
You are thinking in thig country of
oftering every voter physical identifi-
cation through photos in order to eff-
ectively imnlement your election pro-
cess. In the same way you must
seriously consider whether it is nece-
ssary or not to have physical identi-
fication of the party in all monetar
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transactions, including opening  of
accounts in banks gnd other institu-
tions. Thig js the process that is fol-
lowed in many other countries, I
know there are limitations in  this
method, but we have not even given
an honest trial to such a proposal
and have not seen that the benami
transactions have a stronghold on the
economy of the country. This is
what I have to say about black
money.

Now 1 come to backward areas
Time and again I have said in this
House that the development of back-
ward areas hag to be done on sound
principles, I say sp because I my-
self come from a very backward area.
I come from an area which is called
Marathwada, comprising of five dis-
tricts, which comes from the old Hy-
derabad state. 1t hag got its own his-
torical backgroung because of which
the economic backwardnegg is there.
My basic suggestion in this connec-
tion is this. We have appointed the
Sivaraman Committee in order to find
out or in order to decide upon the
yardsticks for deciding the backward-
ness of a particular region. Accord-
ing to my information, this Commi-
ttee has worked only on the conven-
tional backward areas, like the tiibal
areas, the drought-prone areas and
certain other specified areas. It has
not worked from the point of view
of the totality of the backwardness
of the area. The question is, what
are the yardsticks that should be app-
lieg to find out the backwardness cf
that particular area? After finding
out the vardsticks we should go into
the question of classification and re-
asons of economic backwardness, un-
derdevelopeq character of that parti-
cular region. This has nct been done
even by the Sivaraman Committee,
that is what I understand. Therefore,
I would submit in all humbleness, but
in right ernestness, that you have to
decide in this country about certain
norms of the totality of the back-
wardness of a certain area. Tt is a
little difficult task, but you have to
An it
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[Shri G. R. Mahaisekar]

Another important thing which ex-
ists in our planning, in our financing
mainstream is, when we talk in terms
of backwardness we take certain re-
gion consisting of 3 number of States.
This is not correct. If we want to
work out the econmic backwardness,
we will have to decide on a small
size of the area. This ig the sugges-
tion which I have been making at all
forums and this is the basic princi-
ple. Since what is decided in the
Planning Commission hag {0 be trans-
lated by the Finance Ministry and the
Finance Ministry hag to provide fin-
anceg for the same, I urge upon the
Finance Ministry to think in ferms
of providing additional finances for
the devolpment of backward areas,
on the principle of accelerated time-
bound growth, on the basis of provid-
ing additional amounts which are
earmarked for these regions,

Then, Sir, I come to another imp-
ortant point and that is of banking.
I know the Finance Minister has app-
ointeq certain banks as the lead
banks for all the districts in this co-
untry. I do not know what these
lead banks have done. I have myself
been a member of the State Planning
Commiss'on gnd the Development
Council and also a member of the
District Development Council. I have
not found any effective work being
done by the lead banks. I would like
the Finance Minister to find out if
the lead banks have been able to
identify the weaker sectors of econ-
omy in every district, whether these
lead banks have prepareq any mas-
ter plan for the development of
their concerned districts. Whenever
certain districts are entrusted to
these lead banks, they must prepare
a master plan for the develnopment of
the weaker sector of the district, It
should be made compulsory. Have
they done this work? It is more than
five years that we have identified the
banks. I would again urge upon the
Finance Minister that he shouig see
that the lead banks draft master
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plans for the development of the dis-
tricts, That is number one.

Number two, soft loang are provi-
ded for the weaker sections and the
weaker sectors of the economy. I
have seen that these banks are noti
at all enthusiastic; they do not show
initiative in offering soft loans be-
cause they have to reimburse interest
from the Government afterward; and
therefore they do not go in for soft
loans. 1 would, therefore like to
appea] that it should be made com-
pulsory for the banks that the quota
of soft loans earmarked for each
hanks for each disirict should be com-
pleted by the concerned bank. This
has to be very particularly loocked
after,

Then I would make another imp-
ortant point about energy, We have
been talking about energy and energy
alternatives,. We have been exhaus-
ting our sources of energy. Recently,
Sir, I read a very important article
that even China has been successful
in erecting 7 million bio-gas plants.
Why ghould a country which is, I
should say, totally dependent upon
different types of energy resources,
not itself going for an alternative
energy source? We have suificient
quantity of gobar gas plants. I want
to make out 3 very subtle point.
Today we propagate the gobar gas
plants through the Khadi Boards in
the States and offer 25 per cen: of
subsidy. I have to appeal to the
Finance Minister that this subsidy
will have to be increased in order to
popularise this alternative source of
energy because the cost hag increased.
It has doubled now, In fact it is
miuch more than what I have said.
At least the Finance Minister should
see that subsidy is offered to that
particular type of plant which has to
be erected in the fields, farms and
houses gf the farmerg who have 10 to
15 cattle at their disposal. Secondly
I have to request that subsidy should
be provided for the propagation of
instrument; which will work op sol-
ar enersv.
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SHRI SADASHIV BAGAITKAR
(Maharashtra): Sir Shri Sita Ram

Kesri is having some gossip and dis-
turbing us.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS: (SHRI SITA RAM KES-
RI): I am hearing my hon. friend as
well ag you,

SHRI V. GOPALASAMY (Tamil
Nadu): He can do it simultanously.

SHRI G. R. MHAISEKAR: I was
talking about energy and I was say-
ing that it has to be popularised and
you should provide incentive for the
popularisation of the instruments that
work on solar energy. That was
what I was submitting.

Then I come to 3 very importani
point wliich was so much discussed.
(Tiine bell rings) I will conclude in
two or three minutes. That was ab-
out unemployment. I have Dbeen
stating heré—and quite a few of us
having been emphasising it—that a
schemz like the Maharashtra’s Emp-
loyment Guarantee Scheme should be
implemented all over the country.
It hag been discussed in this House
time and again. I wish the Central
Governmens and the State Govern-
ments should be mark on such sche-
mes wherein you provide 50 per cent
finance and ihe State provides 50
per ceént finance for the Employment
Guarantee Scheme like that of Maha-
rashtra. That is what I have been
saying.

Very recently the Maharashtra
Chief Minister Anfulay has heen wor-
king very enthusiastically and on
very sound lines on iwo  schemes.
One ‘is that of Sanjay Niradhari Yoj-
na. I do not want to discuss too much
about it, but under the scheme loans
have been offered, without interest of
Rs. 2,500 for every family in every
district in order to enable them to
start some occupation through which
they cun earn their bread. And re-
cently they have pronounced....
(Interruptions) I know, 1 know;
(Interruptions) . '
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SHRI SADASHIV BAGAITKAR:'
No loanas. ‘

SHRI G. R. MHAISEKAR: No, no.
This 1y wrong. I have been working
on the Committee. There have been
earmsvin/d amounts being given to
the disinwcts and there are thousands
of applications which are bemng scr-
eened and I am sure quite a farge
number pf small families are going to
find occupation, not mere occuvafion
but economically productive occupa-
tion for that matter,

And then there is another scheme
that has been declared by the Maha-
rashtra Government which is called
the Sanjay Anudaan Yojana for the
physically handicapped people, and 1
would again appeal to the Finance
Ministey that wherever such schemes
are initiated or introduced, the Cen-
tral Government shou.d come to the
rescue of such States,

Now, about population. Sir I will
take just one minute and finish. A
lot of things have been said about
population. It is hightime that those
who were very vitriolic about popul-
ation control methods that were ado-
pted in 1976-77 should themseives
come to normaley and think about
what is happening in this country.
Al] our estimates have just crumbled.
The ad hoc Census Report of 1981
shows a very sad state of affairs. In
some districts the population has in-
creased by 42 per cent. Somebody
was saying that there should be no
force, no pressure, I do not know
what is the definition of “force”. 1f
God forces us to die, then that will be
the correct definition of “force”. T
would therefore say at least let the
Government take steps of withdraw-
ing all facilities that are offered by
the Government in such cases where
the family goes beyond twq children;’

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH ' 'KI_JLKARNI.):
Please conclude. . v fx":?

SHRI G, R. MHAISEKAR: Well,
Sir, T have to conclude. The time
is short, 'I would appeal to the Fin-:
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ance Minister to do all that is possi-
ble to see that such factors which
upset the Finance Bill ang the finance
policy do not affect the budget policy
and he gets positive results.

With these words, Sir, 1 support
this Bill.
THE VICE-CHAIRMAN ‘SHRI

ARVIND GANESH KULKARNI):
Mr. Ramakrishnan, You have got 13

minutes.

SHR1 R. RAMAKRISHNAN (Tamil
Nadu): Yes, Sir, T will take about 15

minutes.

Mr. Vice-Chairman, Sir, 1 rise to
support thig very weighty Finance
Bijll which runs into 58 pages. Both
in bulk and in substance it does carry
quite a lot of meaning ang it has been
widely debated, discussed and passed
in the other House anq is for consid-
eration before us. I am very happy
that the same quantum of Members
are present here—exactly 15 includ-
ing yourself were present when we
passed the Appropriation Bill for Rs.
75,000 crores—now, perhaps, with a
slight difference in the names.

SHRI V., GOPALSAMY: It is a

paradox, Sir.

Mr. Ramakrishnan was not present
on the day when the Minister replied.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Mr. Gopalsamy, it is not necessary
every time to bring in your two par-
ties of Tamil Nadu in the House to
discuss matters. .

SHRI R. RAMAKRISHNAN: I hope
the same incidents of the Tamil Nadu
Legislature will not he reflected in
Rajyas Sabha,

SHRI V. GOPALSAMY: I expect
such a good behaviour from Mr. Rama

krishnan,

SHRI R. RAMAKRISHNAN: We are
always well-behaved, Sir, and the
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truth wil] shortly come out in the
newspapers,

THE VICE-CHAIRMAN (SHRI

ARVIND GANESH KULKARN_I):
Rajya Sabha should not be a mini-
Tamil Nadu Legislature.

SHRI R. RAMAKRISHNAN: 3ir, 1
would strongly suggest to the hon,
Minister for Parliamentary Affairs

and for the consideration, at least, of
thig entire House that we should fol-
low the American procedure. In
their Senate when a memebr j5 asked
to speak, he just says two sentences
and then adds, “The balance I will
put on the record.” Next day he can
submit whatever he wants to say so
that it will be lying in the archives.
So, perhaps, in India also we cau
start thig system shortly.

Anyway, Sir, coming to the Fin-
ance Bill itself, [ have nothing to say
against it. Mr. Venkataraman is a
very intelligent man, an economist
and a man of high integrity whom 1
hold in very high esteem. So are his
able colleagues, Mr. Barot—who is
present here—and also Mr. Sisodia,
and I am gure our country is not lag-
ging behind in brains. The burea-
ucrats also, about whom I always
have something to say, have put all
their best brains and efforts together
to bring about this Finance Bill
But, Sir, in gpite of all thig what we
see today is stark inflation which is
facing the country. It has just star-
ted. These are the exact gmens: I do
not know whether they are good om-
ens gr evil omens and what they por-
tend put these are the pmens which,
if they are not nipped in the bud,
will really land the country in g lot
of trouble. 8ir, since December 20. 17
weeks have passed and the wholesale
price index has jumpeg by 19 points,
from 255.8 to 2747, 1If in 17 weeks
time, or about four months time, the
index can jump by 19 points, once
it gathers momentum, I really shud-
der to think whether we will have
the repetition of what happened in

-
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the post-War Germany where a cup
of coffee was reported to be selling
for a million marks. So I would only
request that the Finance Minister
should take effective steps to cop-
tain this inflation, By mere platitudes
or public speeches saying that he is
going to holg the price-line, nothing
will be achieved,

Sir, we hear so many things about
the income-tax raids that are going
on in all parts of the country, but we
do not hear anything about the
Blackmarketing Ordinance or the
Essential Commodities Ordinance,
both of which have been passed into
Acts and are now Statutes, having
received the Presidential assent also,
Haow many State Governments have
arrested blackmarketeers under that
Act and proceeded against them?
How many State Governments have
arrested the people who hoard the
essential commodities and taken ac-
tion against them? And what hag the
Centre done about this? In at least
the major States of India the Cong-
ress(I) cannot say that they do not
have their own Governments, About
the other Governments which are

not under the Congress (I), they may
say that the State Governments are

not implementing or are not coope-
rating, or things like that. But what
about the State in which the Cong-
ress(I) itself is in power? All the
same, irrespective of party considera-
tions, the Centre should take effec-

tive steps to see that the essential
commodities, particularly foodgrains,
pulses, sugar, oil, are really con-
trolled; the public distribution sys-
tem should be strengthened through-
out the country so that at least 70
per cent of our brothers and sisters
who are reported to be living below
the poverty-line can have a meal a
day at a controlled price. In this
connection, I am sure the Finance
Minister is applying his mind and he
will come forward with some mea-
sures,

Sir, about these famous or in-
famoug bearer bondg or black bonds,
or whatever you may call them, the
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final report is that as on the 30th of
April they have secured only Rs, 340
crores, It must be causing a little bit
of anxiety. But perhaps the Govern-
ment is waiting for the Supreme
Court to give their verdict so that
after the verdict is given they may
be able to wield the stick a little
more effectively and flush out some
of this black money into the main-
stream, But, in this connection, Sir,
I would only say that the statistics
provided by the hon, Minister him-
self the other day show that from
1974 nearly 2000 to 3000 people have
been raided upon, but when you cee
the total numbey of convictiong which
have been brought, it is only 13 1o
15, In one year it was 29 and again
last year it was only 14. So, against
3000 raids, only 15 people have been
convicted, This showg that either the
people whom they raid are so clever
or, as I told this hon. House the
other day, they go to political touts
and brokers and get their matters
setfled, or there is something wrongz
with the raid itself; otherwise, such
a poor percentage cannot be there.
I hope the Finance Ministry will
apply its mind to this.

Sir, T have got one very important
matter to mention, I thought hon.
Mr, Venkataraman would be there,
but I am sure Mr. Barot will convey
it to him. The Business Standard of
May 4 contains a statement about
inflation and it says that the planners
are worried about the economy. I
do not know who are the master
brains of the Planning Commission
who have given this report or whe-
ther the report is baseless, Perhaps
Mr Barot will be able to reply to
it a little later. Here I will quote
only one paragraph. It says:

“The Commission experts (who-
ever they are) feel hurt that the
Finance Minister never caresg to
take them into confidence in re-
gard to any policy measures”

Sir, T am sure that the Finance
Minister will effectively counter this,
but, at the same time, 1 should also
quote from Dr Manmohan Singh,
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who is a very important bureaucrat-
economist, who is the Member~
Secretary of the Planning Commis-
sion. In a public lecture recently
he has openly differed with our hon.
Minister, Mr, Venkataraman, who is
the person who is having this new
supply side management theory first
put into practice. The Member-
Secretary says’

“There is no basis for the dec-
lared faith of the advocates of new
supply side economics that tax
cuts will bring forth immediately
‘the desired shifts in the supply of
goods, It is, therefore, necessary
to contain excess demand and to
lay adequate emphasis on demand
management.”

Perhaps an economist like my learn-
ed friend, Mr, Adiseshaiah, will he
able to expound on this better, but as
a layman I would only say that there
ig a little bit of meaning and sense
in what Dr, Manmohan Singh says.
I think, while the supply side theory
may also have its own advantages, at
the same time, demand should also
be controlled. Otherwise inflation
will run riot, The aggregate demand
must have increased at a much faster
rate, and I think the Government
is the villain of the piece ag the ex-
penditure by the Governmnt is obvi-
ously not matching the Qovern-
ment’s earnings, So, I hope AMr,
Venkataraman will take note of this,
and if there is.any truth in the state-
ment about the Planners feeling a
little cut up, I hope stepg will be
taken to discuss the matter,

Another thing that 1 would like to
say is that we have not tried to cis-
cuss in this House the plan docu-
ment which is a véry momenlous
and weighty thing and which con-
cerns the entire couniry. I feel that
the Plan should not only be made
available to Members of Parlia-
- ment—of course, it is available in
the \Yibrary; what I mean Is, it
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shoulg be circulated—but 1t paust
also be discussed here, It is not
enough if it ig discussed in the Na-
tional Development Council, It is so
big and so momentous a thing that
we as representatives of the people
and of the States, should have an
opportunity to say something on it
and discuss it.

Sir, T will now come to one or two
points, One is that our oil bill is
always going up,

SHRI SHRIDHAR WASUDEO
DHABE: Sir, it ig already 6 O'clock.

THE  VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
He ig taking three minutes more,

SHRI R, RAMAKRISHNAN: Our
oil bill is always running up and up,
Recently, I am told, at Manila or
Honolulu there wasg an 89 nation
joint fund for energy and develop-
ment set up, which has promised to
help the small countrieg to counter
their oil bill difficulties, I would like
the hon. Minister to say something
about that, ’

Then, Sir, I have something to say
about cement which is in acute short
supply. Hon. Memberg have referred
to cement being available in the black
market at Rs. 120 a bag. There 18
something radically wrong with the
cement .policy, I can give you cne
example, Regarding the pricing
structure for cement, cement come
panies. which may have their ciin-
kers under the rational forward
direction . are alone given subsidy.
In these days when cement is gro-
duced in one State and exporied to
another State, there must be some-
thing done to control this cement
effectively, ana this gort of rational for
ward direction must be removed.

Now, sir, I come to a few impor-
tant points about our own State.
One is that we have asked for an in-
crease in the procurement price for



404 The Finance

paddy from Rs. 105 to Rs. 145 per
quintal. This is absolutely essential.
Many States have written to the
Centre about it. I would very much
like to say that when wheat is Le-
ing given a price of Rs. 130, there is
absolutely no justification for keep-
ing the paddy price at Rs. 105 per
quintal,

Then, Sir, we have the agricul-
turists’ problem, Qur State hag writ-
ten off crores of rupees for the small
farmers. The interest burden alone
comes to about Rs. 37 crores. The
Government of Indiz has rejected the
demand for subsidising it. Sp at least
in terms of cash flow, the Govern-
ment of India should do something
for the States, to give them a bridge
loan or something like that to tide
over this difficulty, Otherwise I can
tell you that the agriculturists’ pro-
blem is going to become a very hig
problem, a national problem in the
years to come.

Then, as the time is very limited, I
would only like to say that the Gov-
ernment should try to expedite the
drought assistance to Tamil Nadu.
Already the Central team has given
an assessment of Rs. 60 crores,
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THE  VICE-CHAIRMAN  (SHRI
ARVIND GANESH KULKARNI):
Please conclude now,

SHRI R. RAMAKRISHNAN: One
minute more. The Cabinet hag not
yet taken a decision. It is a very
important mattey which is hurting
nearly five crores of Tamil people, I
would request that the Minister 1may
please see that it is expedited and our

requirements are granted in full
Thank you very much.
THE VICE-CHAIRMAN (SHRI

ARVIND GANESH KULKARND:
Mr, Gopalsamy,

SHRI V. GOPALSAMY: Mr. Vice-
Chairman, I rise to support the
Finance Bill. Sif, shall I proceed ncw
or shall I continue tomorrow?

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
You continue tomorrow,

Now the House stands adjourned
till 11 A M. tomorrow,

The House then adjourned at
six minutes past six of the
clock till eleven of the clock
on Wednesday, the 6th Mav,

1981.
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